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LEGISLATIVE ASSEMBLY.
Thursday, 17th Match, 1938.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable 8ir Abdur Rahim)
in the Chair.

MEMBERS SWORN.

Mr. Charles Maclvor Grant Ogilvie, C.B.E.. M.L.A. (Defence
Secretary):

Mr. Leonard Burges Gilbert, M.L.A. (Government of India:
Nominated Official);

Mr. Yeshwant Naravan Sukthankar, M.L..A. (Government of fndia:
Nominated Official).

STARRED QUESTIONS AND ANSWERS.
{a) ORAL ANSWERS.
ASSIGNMENT OF PETROL REVENUES TO ASSAM.

788. *Mr. Biojendra Narayan Chaudhury: Will the Honourable the
Finance Member please state:

(8) if Government have reéently received airy representation from
the Government of Assam regarding the grant to Assam bf
an amount equivalent to the petrol tax collected in the
Province ;

(b) if Government are aware that this demand is being insistently
and persistently made by Government, Legislature and the
public of Assam from the time of institution of inquiry into
financial allocation between Provinces and the Central
Government ;

(¢) whether any expert committee set up in connection with the
inauguration of Provincial Autonomy recomtnended that
doles to Provinces may be made in the shape of assignment
of revenues;

(d) if so, the reasons for not following this expert advice and
assigning the petrol revenues to Assam;

(e) if (i) at present the income per capita of the people of Assam
is lowest among the Provmces, and (ii) the ratio of its area
to Provincial revenues is the biggest;

(f) Assam’s total contributions to the Central Exchequer in all
shapes per head of population; and

(8) if Assam does not contribute to the centre the biggest amount
per capita among the Provinces?

The Honourable Sir James Grigg: (a) Yes.

(b) Government are aware that the question has been raised on seve-
ral occasions during the last few years. -

{ 1689 )



1690 LEGISLATIVE ASSEMBLY. [17re MarcH 1988.

(¢) and (d). I presume: thap the Honoumable Member is referring to
the Indian Financial Enquiry Report by Sir Otto Niemeyer. If so, I
would invite his attention to paragraph 15 of that report, in which the
special claim made by the Assam Government was specifically considered
and rejected.

(e) (). Government have no information. (ii) Yes. In three oth?r
Provinces, however, the ratio of population to provincial revenues is
higher than in Assam.

(f) It is not possible to give any.accurate reply to this part of the
question.

(g) The total amount of revenue collected by the Central' Govern-
ment, in Assam, represents about Rs. 2/1/- per head of the population.
In three other Provinces this proportion is higher.

Mr. Brojendra Narayan Chsudhury: Did the Government of India
recommend to the Niemeyer Committee the claims of Assam for the
assignment of the petrol revenue?

Th Honourable Sir FJames Grigg: I do not feel called upon to enter
into the evidence or to give any description of the evidence which the
Government of India tendered to the Niemeyer inquiry.

MER THROWN OUT 0F EMPLOYMENT DUB TO THE ARMY MECHANISATION.

759. *Mr. T. 8. Avinashilingam Chettiar: Will the Defence Secretary
state:

(a) what is the number of men thrown out of employment because.
of the Army mechanisation, recently undertaken by Govern-
ment ;

(b) how they ara proposed to be absorbed in the army again; and

(c) whether any interim arrangements will be made. for them till
they are re-absorbed?

Mr. 0. M. @. Ogilvie: (a) About 3,350 in the course of three years.

(b) About 810 will be re-absorbed.

(c) Surplus personnel who are to be re-absorbed will be retained with
their present units until their transfers are effected.

Mr. T. S. Avinashilingam Chettiar: Am I to understand that they wi'l
be employed and kept at their present pay and status till they are given
definite work again?

Mr. C. ll: G. Ogilvie: Yes.

Mr, M. Asat All: Will they be retained in India or will they be sent
back home? ]

Mr, 0. M. G. Ogilvie: They are all Indians.



STARRED QUESTIONS AND ANSWERS, 1691

BAVING DUE TO INDIANISATION AND MECHANISATION. OF THE INDIAN
-+ .A.m' PR - O - -
760. *Mr. T. S. Avinaghilingam Chettiar: Will the Defence Secretary

(a) the amount of money that will be saved by the substitution of.
British by Indian troops in -the Indian Army;

(b) the cost of mechanisation of the whole of the Indian Army;
and

(¢) whether Government have considered the advisability of making
the saving and mechanising the Indlan Army

Mr. C. M. G. Ogilvie: (a) A substitution of Bntmh umts bv Indian
-units in the Army in India would result in an annual recurring saving of
-about seven crores on effective charges. Rs. 1,63,45,000 is present cost of
non-effective charges on British troops. o

(b) The information is not available.

(e) No.

Mr. T. S. Avinashilingam Chettiar: May T ask whether it is not true
‘that the Finance Member said in his speech in S:mla that about 12 crores
‘will be saved?

The Honourable Sir James Grigg: No, T did not.

Mr. M. Asat Ali: Did the Finance Member say that 10 crores will be
‘saved?

The Honourable Sir James Grigg: I said seven crores. If you could
-agsume that at the end of a large number of years the whole of the non-
effective charges will be saved, then after a long period of time the total
‘may amount to 12 crores.

Mr. N. M. Joshi: May T ask whether the Government of India pro-
‘pose to make this saving?
(No answer.)

Mr. T. 8. Avinashilingam Chettiar: May I ask why the Government of
India have refused to consider the matter of the mecharisation of Indian

trpops by making this saving?

Mr. 0. M. G. Ogilvie: I do not quite understand the Honourable Mem-
ber’s question. Government are considering the mechanisation of a por-
tion of the Indian Army.

Mr. T. 8. Avinachilineam Chettiar: T want to know whether the Gnv-
ernment of India will consider the advisability of mechanising the Indian
armv out of the savings?

Mr. C. M. G. Ogilvie: No.
Mr. T. S. Avinashilingam Chettiar: Why not?

‘Mr. President (The Honourable Sir Abdur Rahim): Next question.
A2



‘Tige LEGISLATIVE ARSEMBLY. [17t1 Marca 1988.

AmExDMENT OF tHe RESERvE Banx or INpia Aoz, .
761. *Mr, T. S. Avinashilingam tmamar Will the Honourable the-
Finance Member state:
(a) whether the Reserve Bank in its latest report have recoma--
mended any amendments to be made in the Act;
(b) if so, in which matters; and

(c) whether Government have considered the report and come to
8 conclusion in the matter?

The Honourable Sir James Grigg: (a) and (b). I presume that the:
Honourable Member is referring to the paragraph entitled , '‘ Distribution
of shares between the various areas’” in the annual repott of the Reserve-
Bank for 1887. The report was published in the Gazette of India, dated’
the 5th of February, 1938.

(¢) The question is still under consideration.

Mr. T. S. Avinashilingam Chettiar: May I ask when the Government
expect to finish the consideration of this matter?

The Honourable Sir James Grigg: No, Sir.

Mr. T. S. Avinashilingam Chettiar: May I know whether the Govern-
ment propose to bring any legislation in Simla on this matter?

The Honourable Sir James Grigg: That I have already answered.

PoSTS RESERVED FOR THE INDIAN CIviL SERVICE IN THE CENTRE AND-
THE PROVINOES,

762. *Mr. T. 8. Avinaghilingam OChettiar: Wlll the Honourable the-
Home Member state:

(a) whether any, and, if so, what, posts are reserved for the Indlan
Civil Semce in the Centre as well as in the Provinces;

(b) whether any number of the Indian Civil Service men are
allotted to each of the Provinces, which they must emiploy;

(c) what is the total number of Indian Civil Service men at present
employed and how many of them are Indians; and

(d) of these how many are emploved by the Céntral Government,
and how many in each of the Provinces?

The Honourable Sir Henry Craik: (a) I would refer the Honourable
Member to Part 2 of S8chedule VII-A to the Supeiior Civil Serviees Rules,
a copy of which will be found in the Library of the House. These Rules
continue in force by virtue of section 276 of the Government of India Act,
1935, in so far as they are not inconsistent with that Act, until such time
as new rules are made by the Secretary of State under sub-gection (1) of
section 246 of the Act.

(b) Yes.
(c) and (d). T lay a statement on the table.
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Statement showing the number of 1.0.5. officers employed by the Central and Provineial
Gooemmenu on the lat Jamu:ry, 1938.__

Number of L1.C.8, officers employed. |
Name of Gevernment. ) T | Remarka,
Europeans. Indians. Total.
-Central Government . ) 68 - 33 101
- Government of Madras . . 72 93 166
-Governments of Bombay and Sind 54 68 122
-Government of Bengal . . 88 91 179
Government of the United Provinces 97 98 195
Government of the Punjab . . 69 71 140
‘Governments of Bihar and Orissa. 56 56 112
-Government of the Central Pro-- 32 39 71
vinees and Berar.

Government of Assam . 22 13 35
258 562 1,120

: i 1

N. B.—Figures in the total column against Provincial Governments inglude holders -
of ** listed posts *’
E 18 .

Mr. T. S. Avinashilingam Chettiar: May I ask whether there is under
contemplation the making of the rules in the near future?

The Honourable Sir Henry Oraik: Yes, Sir. The Secretary of State
-has been addressed on the matter. S Lo e

Mr. T. S. Avinashilingam Chettiar: May I ask whether the Government
of India have received communications from the Provincial Governments
‘that they would like to provincialise their services?

The Honourable Sir Henry Craik: No, Sir.

'CoMMUNAL COMPOSITION OF CERTAIN Posts 1N THR KArAcHI CUSTOMS
Housk.

763. *Sardar Sant Singh: (a) Will the Honourable the Finance Mem-
'ber be pleased to state the tctal strength of the employees in the Karachi
*Customs House, and the proportion of Hindus, Mustims' and Sikhs in the
posts of : '

(i) Assistant Collector;
(i) Principal Appraisers;
(iii) Appraisers; and

(iv) Preventive Officers?

(b) Does the Honourable Member propose to appoint a Sikh on any
-of the above posts? If so, when? If not, why not?

Mr. A. H. Lloyd: (a) A statement is laid on the table.

(b) Appraisers and Preventive Officers are recruited by thé Collectors
-of Customs who are bound to observe the communal rules in making
dappointments. There is no specific reservation for Sikhs in these rules.
With regard to the Head Appraiser, appointment is made by promotion
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"and as there are at present no Sikh Appraisers it cannot be said how long.
it-will teke for.a Sikh to.become Head Appraiser.

Statement showing the strength of Employees in the Karachi Customs House by Communities as-

at -1st March, 1938.

Service. 5 | E i 4| g3 P
AR IR
= = R | < = @ [ B
Assistant Collector: . 1 1 . i 3
Head Appraiser . . 1 . .. . .. .- b
Appraisers . . . 11 3 1 2 3 .. 3 23
Preventive Officers . 7 7 8 9| .. e J 2 33

Nore (1).—Recruitment to the lmperiai Customs Service is not made for each Custom-

House separately but on an all-India basis and postings of lmperial Custom Service Officers.
are made in the interest of public service and not on communal grounds.

Norte (2).—There are ne Principal Appraisers at Karachi but only one Head Appraiser.

—— e

Mr. Manu Subedar: With regard to part (b) of the question which.
relates to Preventive Officers, is it true that there are no Indians in that.

grade at all?
Mr. A. H. Lloyd: No, Sir.

ResigNaTiON oF ME. E. M. Parures, DEruTYy DIRECTOR OF PUuBLIC

INFORMATION,

764. *Mr, T. 8. Avinashilingam Ohettiar: Will the Honourable the-
Home Member be pleased to state:

(a) whether Mr. E. H. Phillips, Deputy Director of Public-
Information, has tendsred his resignation;

(b) whether the resignation has been accepted;

(c) whether the Standing }inance Committee had rejected the-

posal of the appointment of Mr. Phillips as Deputy
Director of Public Tnformation;

(d) whether in spite of the Standing Finance Committee's recom--
mendation, the appointment was made by the Government
of India;

(e) whether Government are prepared to take steps to select a
suitable Indian to succeed Mr. E. H. Phillips; and

(f) whether the Public Service Commission will be asked to-
advertise for the post and make the selection?

The Honourable Sir Henry Oraik: (a) and (b). Yes.

() A majority of the Standing Finance Committee were opposed tos

the proposa.s for the expansion of the Bureau which included the appoint-
ment in question.

(d) Yes.
(e) and (f). Government propose to advertise for the post in Indis.

but the appointment is not one for which consultation with the Publie-
Service Cominission is required.
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Mr. T. 8. Avinashilingaii Chettiar:- \\ill the Honourable Member see
to it that an Indian is appointed to this post?

The Honourabls Sir Henry Oraik: I cannot give any. undertaking:till
wo seé what replies we get to the advertisement.

Mr. Manu Subedar: With reference to parts (a) and (b), will the
Honourable Member tell this House the “circumstances ‘under which the

officer had to resign?
The Honourable Sir Henry Craik: Mr. Phillips resigned for pri\_fat,e
reasons. ' i FT I
My, Manu Subedar: Was he .ééked to résign? Or did he resign volun-
tarily? -

The Honourable Sir Henry Oraik: He resigned .of his own accord for
private reasons. .

Mr. Manu Subedar: Did not the Honourable Member ask him, to
resign?

The Honourable Sir Henry Oraik: No.

Mr. N. M. Joshi: Why was this post taken out of the scope of the
Public Service Commission?

The Honourable Sir Henry Oraik: It was never within the scope of
selection by the Public Service Commission.

Mr. N. M. Joshi: May 1 ask what is in the nature of this post which
renders it necessary that the Public Service Commission should not be
asked to make the selection?

The Honourable Sir Henry Oraik: Under the rules, the Public Ser-
vice Commission are empowered to recruit for certain classes of posts.
This is not one of those posts.

Mr. N. M. Joshi: What is the reason why this post was not included
among the posts te be recruited by the Public Service Coramission ?

M. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already said that the rules do not lay down that the Public

Service Commission should select for this post.

Mr. N. M. Joshi: I want to know the reason why it was not placed in
the rules governing appointments made by the Public Service Commis-
sion.

The Honourable Sir Henry Oraik: I do rot know. The Honourable
Member had better put down a question.

Mr. K. Santhanam: Will the Government consider the advisability of
retrenching this post?
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Mz, President (The Hozourable Sir Abstir Bakian):i: 'Thnbaqusatl?n dyeﬁ

not arise,

Mr. Mohan Lal Saksana: Will the Governmeny give am sgeursnce that
no foreigner will be appointed to this ‘post so long as an Indian with the
necessary qualification is avaiiable?

The Honourable Sir Henry Oralk: I have said that | cannot give any
undertaking till 1 have considered the replies received in response to the
advertisement,

Mr. Mohan Lal Saksena: Is it not « fact that the Honourable Merber
gave an assurance the other day to this House that no foreigner will be

appointed unless an Indian with suitable’ qualifications rwas not awpileble.
Only the other day the Honourable Member announced in the House that
instructions have been issued that no foreigners Bhould be appmnted to
any post unless an Indian was not.available.: . e B

The Honourable Sir Henry Craik: That is quite true.

Mr. Mohan Lal Saltsena: Will he not then applyv thase instraésiond’in
filling up this post?

The Homourable Sir Henry Craik: Yes, they will be applied.

AcQUISITION OF LAND NEAR THAL, KOHAT Dlémcr.
765. *Mr. Abdul Qaiyum: Will the Defence Secretary please state:

(a) whether his attention has been drawn to a news item in the
Tribune, Lahore, dated the 26th February, 1938, regaiding
acquisition of land near Thal, Kohat District, North-West
Frontier Province;

(b) whether Government intend to acqun-e land newr Thal for
Cantonment purposes;

(c) if so, how many owners are likely to be dispossessed as a result
of this move;

(d) whether it is a fact that the Thal owners at a public meefﬁ]g
objected to this acquisition;

(e) if Government have considered whether it is not possible,.to
acquire a vacant and less fertile area for Cantonment pur-

poses; and '
(f) whether Government propose tc modify their attitude?

‘Mr. 0. M. G. Ogilvie: (a) Yes.

(b) No such proposal is under consideration at present.

(¢) Does not arise. % el
(d) The Government of India have no information.

(e) and (f). Do not arise. it
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“OBSERVANCE OF GAZETTED Hornipays as CoMMuNAL HORIDMYS IN HE
BANNU CANTONMENT.

{766. *Sardar Mangal Singh: Will the Defence Secretary please stite:

(a) whether it is 8 fact that at Bannu Cantonment in certain

' sections the general gazetted holidays are pbservedr as
sectional holidays, that is to say, that in the case of Hindu
holidays only Hindus are allowed: 4o -observe that holiday
and so on; :

(b) if the answer to part (a) be in the affirmative, whys and

(¢) whether the Honourable Member proposes to make enquiries
und set the matters right? R

Mr. 0. M. @. Ogilvie: (a) Yes, it was so until the beginning of, this
moenth. ' _ T

(b) To meet the abnormal pressure of work necessitated by the
Waziristan operations.

50) The matter has already been set right on the restoration of normal
conditions. -0

NoN-DELEGATION OF OEBTAIN POWEES TO THE VI0E-PRESIDENT OF THE

LaHORE CANTONMENT BOARD.

767. *Mr. Badri Dutt Pande: (a) Will the Defence Becretary be
pleased to state whether it is a fact that recently there was a proposal
in the Lahore Cantonment Board that some powers of prosecution and
-compounding of offences of civilians residing in bazaar areas, be given
to the non-official elected Vice-President of the Cantonment Board ?

(b) Is it a fact that the official members in the Cantonment Board
-declared that the policy of the Government was that the non-official
elected Vice-President should not be given any powers and that, there-
fore, they defeated the proposal by official majority?

(c) If the answer to part (b) be in the affirmative, is it a fact that
Government have prohibited the giving of powers to non-official elected
Vice-Presidents of the Boards? .

_Mr. 0. M. G. Ogilvie: (a) A resolution was moved to authorise the
Vice-President to lodge complaints and compound offences under the
«Cantonments Act generally.

(b) The answer to the first part is in the negative. The answer to the
second part is that the resolution was lost by seven votes to four.
(c) Does not arise.

tel;r. Mohan Lal Saksena: \Vhich way did the Government officials
Vo : '

Mr. 0. M. @. Ogllvie: They voted against the Vice-President being
vested with these powers. RN

M. Badri Dutt Pande; Is it a fact that the Act provides for the trans-
ference of powers? If so, may I enquire whether, in anv of the Canton-
ments, there has been such transference of powers to the. Vice-President?

' +Answer to this quesh.on laid on the table, the qu’ast.‘ién.er.ba.i:;é :E:_ent.



1608 LEGISLATIVE ASSEMBLY. ;. [17TH Marcu 1988.
Mr. 0. M. @. Ogilvie: ‘As:far as 1 know, no. i.: . :

Mr. Mohan Lal Saksena: Did they vote under instructions, from Gov-
emment? JE R S ] ]

Mr. 0. M. G. Ogilvie: No.

Mr. Mohan Lal Saksena: Was any circular issued?

Mr. 0. M. G. Oglvie: No, Sir.

Mr. Badri Dutt Pande: Why have no powers been transferred yet?

Mr. President (The Honourable Sir Abdur Kaftifi}: The Honoutable
Member cannot argue the question now. o

NON-DELEGATION OF POWERS TO THE BAZAR COMMITTEE OF THE JHANSI
CANTONMENT BOARD. |
768. *Mr. Badri Dutt Pande: (a) Wil the Defence Secretary be
pleased to state whether the Headquarters Eastern Command instructed
the Cantonment Board of Jhans: Cantonment to pass a resolution regarding
Bazar Committee in the following terms?

*“The minutes shall be laid hefore the next meeting of the Board and the Board
may confirm, reject or revise the same or any item thereof as it thinks fit.”

(b) Is it a fact that the elected members of the Cantonment Board
objected to the passing of such a resolution, because they wanted real
powers to be delegated to the Bazar Committee?

(¢; Are Government aware of their assurance in the case of Bazar
Committees in Cantonments, and what steps do Government propose to
take to translate the same into actual practice?

Mr. C. M. G. Ogilvie: (a) The instructions were not in respect of the
Bazar Committee only but of all Committees cf the Roard.

(b) Yes, the elected members wished the Bazar Committee to have &
free hand without any control by the Board.

(c) Yes. Government of India do not propose to take any action to
divest the Board of its power to control the Bazar Committee, Atten-
tion of the Honourable Member is invited to my reply to parts (a), (b),
(d) and (e) of starred question No. 999 of the 5th October, 1937.

Mr, Badri Dutt Pande: Was the resolution that was passed, done
under guidance of the Defence Department ?

Mr, 0. M, G. Ogilvie: No, Sir.

BAN oN PROCRSSION TO RECEIVE SETH GoviNDp Das v 7rE J¢ssoLroRy
CANTONMENT. : '

769. *Mr. Badri Dutt Pande: (a) Will the Defence Secretary be pleased
to state the circumstances under which a peaceful procession led by some
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gentlemen of Jubbulpore Cantonment,” proceeding to the railway station to
‘receive Seth (iovind Das, M.L.A., on his return from South Africe, was
forbidden?

(b) Is it a fact that the Executive Officer, Jubbulpore Cantonment
wrote a letter which was a sort of motice to four gentlemen of Jubbulpore-
Cantonment that they will be prosecuted for taking out a procession?

Mr. C. M. G. o'gﬂm: I(Is.)‘ The procession was not forbidden.
(b) The organisers were asked to show cause why they should not be
prosecuted under section 118 (I) (g) of the Cantonments Act, 1924.

Mr. T. S. Avinashilingam Chettiar: What was the object of the pro-
secution ?

Mr. C. M. G, Ogilvie: The object would have been if they had been.
prosecuted to prevent playing of loud music in Cantonments?

Mr. T. 8. Avinashilingam OChettiar: Is loud music prohibited in Cun-
tonments ?

Mr. C. M, @. Ogilvis: Yes.

Mr. Badri Dutt Pande: Was it not scout music that was played?
Mr. C. M. @. Ogilvie: I do not know.

Mr. K. Santhanam: Is the military band silent music?

Mr. 0. M. @. Ogilvie: No, Sir.

Mr. T. 8. Avinaghilingam Ohettiar: Is secut music louder than military
band?

Mr. 0. M. @. Ogilvie: T do not lmou_rl.

Mr. Badri Dutt Pande: Did not the Honourahle Member sav the other
dav on the floor of the House that processions will be allowed with music:
within bazar area?

HMr, 0. M. @. Ogilvie: T do not remember anything abont it.

PoLICY RELATING TO THE APPOINTMENT OF HEADS oF SPECIALISED
DEPARTMENTS.

770. *Seth Govind Daus: Will the Honourable the Finance Member-
please state:

(a) the policy of Government relating tc the appointment of heads
of specialised departments, such as, Customs and Income-tax,
and whether members of the Civil Service are appointed in:
these specialised departments without any training of a special
work relaling to those departments;

(b) if so, the number of such appointments made during the last.
three vears, and the names of such officers appointed;
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“(c) whether non-Tndian Civil Serviee officers, as the héads of Income-
tax Departmént, have, in the past proved satisfactory nnd
successful :

~(d) the number of Income-tax Commissioners in India of the Indian
Civil Service (European and Indipne) separately;

i(e) the number of Commissioners whose services have been extended;

«(f) their names and the divisions they are in charge q__g; L

.(g) reasons for such extensions of service despité unemployment;

.(h) whether it is the policy of Government to promote the Assmstant
Commissioner wheén a Commrissioner retires or whether the
Assistant Commissioner’s claim is overridden by appointing
a fresh man; ' R T

(i) whether Government contemplate stopping the grant of any more
extension to officers who are either on. accoupt of .age or
service due to retire; and ' ’

(j) if not, the reasons therefor?

SR
The Honourable Sir James Grigg: (a) In the Customs and Income-tax
Departments I. C. 8. officers generally receive training as Assistant, Col-
lectors of Customs or Assistant Commissioners of Tneome-tax for ‘som&time
before they are appointed Heads of these departments. L
(b) Does not arise. No I. C. S. officer was appointed as Head of the
Department in the Custons and Income-tax Departments dwring tbe- last
‘three years without first veceiving training in the lower grades. =~
(¢) Yes, but not in all cases. RS
(d) There are at present four 1. C. S. Commissioners of Income-tax
‘in India—three Europeans and one Indian. Two European: officers are
on long leave, one preparatory to retirement, and the third European
-officer is on deputation to the Burma Govérnment. = .-~ .0 I ¥

(e) und (f). There is one permanent Commissioner of Income-tax who
has been granted an extension of service. He is Khan Bshadur 4. B.
Vachcha, Commissioner of Income-tax, Bombay.

(g) The extension has been granted in the publie interest. - '™

(h) The most suitable person available is selected and due consideration
is given to the claims of the Assistant Commissioners concerned.

(i) and (j). I would refer the Honourable Member to the reply ‘given
to parts (c) and (d) of Sardar Mangal Singh's starred question No. 819 on
the 25th February, 1986. = S

Seth Govind Das: Is it a fact that 1.'C. 8. officers are biirig sent as
TIncome-tax Commissioners to the United Provinces and the Central Pro-
vinces?

The Honourable Sir James Grigg: I submit that does not arise. The
Honourable Member had better give me notice.

Seth Govind Das: The Honourable Memher"j:us'st now said that one
' pean Ineome-tax Commissioner is on leave preparatory to retirement.
Will this post be filled by an Indian?~ ' " ' o
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The Honourable Sir James @rigg: 1 cannot look inko-ghe futupe to.that
extent. If the Honourable Member wants any further information as to
anything which has happened, he had better put down a gquemtiont.

Mr. Manu Subedar: Will the Honourable Member state the normal
period of training required by I. C. S. officers for Customs and Income-tax?

The Honourable Sir James Grigg: That depends upon their aptitude-
to their work as disclosed by practice.

Mr. Manu Subedar: What is the cost of such training given to them?:

The Honowrable Sir James Grigg: Their training is eobtained by their-
actually doing the work.

NeemucE OriuMm FacTory.

771. *Mr, Kuladhar Ohaliha: (a) Will the Honourable the Finance-
Member please state the reason for starting the Neemuch opium factory
from the year 1935-36?

(b) Is it a fact that it has doubled ite output within three years from
200 maunds to 400 maunds? If so, will Govermment please state the
reasons for the increased cutput?

(¢) Have Government adopted the policy of terminating the internal
opium trade in India within a certamn period?

(d) Have Government noticed the policy adopted by the different Pro-
vincial Governments to terminate the opium trade within a limited period ?

(e) Are Government prepared to reduce the manufacture of opium in:
Ghazipur and Neemuch factories accordingly?

Mr, A, H. Lloyd: (a) The Neemuch Opium Factory has béen started:
with a view to supplving hard opium to certain States in Central India-
and Rajputana. These States are at present taking their supplies from:
the stocks of Mewar opium. purchased by Government which will iast
uptil September, 1940.  As hard opium usually takes five to six years to:
mature, it has been decided to start the manufacture of hard opium at
the Neemuch Factory from the year 1935-36.

(b) The reply to the first part is in the affirmative. The increased’
output has been sanctioned in order to have a sufficient stock to meet the-
anticipated requirements of the Indian States.

(¢) No, this is a matter which mainly concerns the Provincial Govern-
ments.

(d) Government are kept informed of the opium policy adopted by
Provincial Governments.

(e) The quantity of opium manufactured at *he Ghazipur Factory
varies according to the estimated requitements of the Provincial Govern-
ments and States which are supplied. The Government of India have
before them no proposal to diseontinue the supply of opium fo Indian-
States from Neemuch. '

Mr. Kuladhar Ohaliba: Was there any discrepancy between the reported’
and . the calculated stocks for internal comsumption as reported to the:
League of Nations in 1936?
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" 'Mr, A. H. Lioyd: 1 am not awareof any disérepaney.. = i 7

Mr. Kuladbar Chaliha: May I draw the Honourable Member’'s atten-
‘tion to the report?

“In reply to enguiries made by the Board on the subject of 'discrepafcies between
-calculated and reported stocks, the Indian authorities stated that these' discrepancies
were due to the fact that the accuracy of the consumption fizures furnished by certain
‘Local Governments was doubtful. The Board -is therefore glad to:repori thmt the Gov-
ernment of India has decided to check, in future, the consumption reported by the
various local authorities with the quantities of drugs received by them in the course
-of the year. It is hoped that the consumption figures for 1957 and subsequent years
will thus be more reliable than those for earlier years.” B i

Mr. A. H. Lloyd: T am preparéd to take' it from the Honotrable
Member that what he has read is what is in print.

Mr. Mohan Lal Saksena: Am I to understanhd that the output of opium
from the Neemuch factory will be reduced, in future years?. ...

Mr, A. H. Lloyd: Tt is rather difficult to say. 1t depends upon the
‘success we attain in maintaining our market for the Neemuch factory in
<competition with producing Indian States for supply to consuming Indian

‘Btates. '

Mr. Manu Subedar: What was the approximate cost of the opening of
‘this factory?

Mr. A, H. Lloyd: 1 ghall require notice of that question.

LEAVE PERMISSIBLE TO CERTAIN SERVICES.

772. *Mr. C. N. Mathuranga Mudaliar: Will the Honourable: the
Finance Member please state:

(a) the amount of leave permissible during a single vear and during
the whole of their service to officers of the following services:

(i) the Indian Civil Service, Indian Police, Indian Medical Bervice
and other All-India Services, recruitment to which is made
by the Becretary of State for India (separately);

(i) the Central Services, class I and II (separately);

(iii) the Subordinate Services employed by the Central Govern-
ment; and

(b) whether, in the matter of the leave permissible, there is any
distinction between the Indian and European officers of any
of the services above, either as resards the conditions under
which it is granted, or as regards the amount, or the place in
which it should be spent, and, if so, what and why?

The Honourable Sir James Grieg: The Fundamental Rules apply to
-officers of All-Tndia Services to which recruitment is made by the Secretary
-of State and also to those officers of Central Services who entered service
‘before the 16th Julv, 1931. The Revised Leave Rules of 1983 anmly to
“‘Government servants of the Central Government who entered service on
-or after the 16th July, 1931. Both publications are in the Library and
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the Honourable Member is referred to them. The: relevant. rules: are
Fundamental Rules 75—81 and rules 9, 13 and 14 of the Revised Leave
Rules. : - o

InpiaN Crvin SErvicE OFFICERS EMPLOYED BY THE FINANCE DEPARTMENT
AND ITS ATTACHED OFFICES.

..773. *Mr. C. N. Muthuranga Mudaliar: (a) Will the Honourable the
Finance Member please state the total number of Indian Civil Service
ofticers employed by the Finance Depdrtment and the offices attached to
it on the 1st January, 1937 and the 1st February, 1938?

(b) What is the increase in the niimber of Imdian officers and what is
the increase in the number of European officers?

(c) Is it a fact that a greater number of European than Indian officers
were recruited, and, if so, what is the resson?

(d) Is there any principle on which the recruitment was made, and if
80, what is it? Is there any proportion as between Indian and European
officers in which the recruitment was made ? o

{e) What is the source of recruitment of these officers and how are they
selected and by whom?

The Honourable Sir James Grigg: (a) The total number was six on the
1et Januarv. 1937, and eleven on the 1st February, 1988. These include
officers holding temporary appointments.

(b) Two Indian and three European officers.

(c) Yes. No more suitable Indian officers were available at the time.

(d) The deciding factor is the suitability of the individual officer for the
work done in the Finance Department for which not every officer is fitted.
No proportion has been fixed for recruitment s between Indian and
European officers

(e) These officers are selected by the Governor General in Council
from the Provincial eadres of the Indian Civil Service mainlv on the
strength of recommendations made by the Provincial Governments.

Mr. 0. N. Muthuranga Mudaliar: With reference to the enswer to (d),
is it not at least the avowed policy of Government to appoint more and
more Indians?

The Honourable Sir James @Grigg: In this particular cadre the eriterion
is efficiency and there is no racial test.

Seth Govind Das: Is it a fact that on such occasions generally no
suitable Indian is available for the post?

The Honourable Sir James @rigg: I do not know slout the peneral
rule but, as I said in answer to part (b) of the question. two Irdians and
three Europeans have been appointed; so that, whether it may be geneval
or not it is not universal.

Mr, Abdul Qaiyum: Is it a fact that in this department Furopeans
are the judges of the relative efficiency of Indians and Europeans?



1704 LEGISLATIVE ASSEMBLY. [17TH MarcH 1938_
The Horourable Sir James @rigg: In so far as 1 am a. Furopean, yes.

Mr. M. Ananthasayanam Ayyangar: Do these quaﬁﬁcations dep_end.‘
upon the sweet will and plessure of the Finance Member for the time
heing?

The Honourable Sir James Grigg: The criterion for their appointment
is not the whim and fancy of the Finance Member but thé Finance
Member’s judgment after receiving the recommendations and opinions of
those who are qualified to advise him in this matter.

Mr. M. Ananthasayanam Ayyangar: Is it a fact that the prerent
Finance Member has found certain persons qualifiad who nuve been con-
demned by previous Finance Members?

The Honourable Sir James Grigg: I do not understand what the Hon-
ourable Member means.

Mr. Manu Subedar: With reference to clause (a), has the Honourable
Member stated the total number or has he merely stated that the total
number was fixed at a certain date?

The Honourable 8ir James Grigg: [ do not understand the distinction
at all; it is much too fine for me. The answer I gave was Hliat the total
number was six on the 1st January, 1937, and eleven «n the 1at Tebruary,
1938. And if I say that the total number was a certain figure, then it
is the total number.

COMPENSATION TO STAFF AFFECTED BY THE PARTIAL STOPPAGE OF THE
Smvra Exopus. .

774. *Mr. C. N. Muthuranga Mudaliar: (a) Will the Honourable the:
Finance Member please state whether Government have. issued orders on
the question of the grant of certain allowanees and other compensation
to the staff of those officers of the Government of India whom it is proposed
to detain in Delhi during the ensuing summer? o _

(b) What is the total number involved., and to which grades of serviee:
do they belong? e ' :

(e¢) Is it a fact that Government have sanctioned to the staff concerned
a sincle fare for the journey to and from Simla to arrange for the removal
of their belongings and for making other arrangements necessitated hy the
decision to stop them at Delhi? If sc, what is the justification for asking
the staff to bear the other fare and other incidental expenses?

(d) Is it a fact that Government have sanctioned only half the usual
maundage? If so, why?

(e) Is it a fact that Government are not agreeable to meeting, or
enabling their staff to meet the oblizations incurred by the staff in connec-
tion with contracts entered into by the latter with house owners in Simla?
If so, why? Tf not, what are the arrangements proposed by Government?

(f) Do Government propose to consider the desirability of so arranzing
the matters that the staff concerned are not put to any expense on account

of their decision to detain them and about which thev had ne pré¥ious
warning ? ' ’ ’
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(g) Are Government prepared to eonsider the desirability of deciding
before they move down from Simla this year, which depastments of the
Secretariat and who among the officers and clerks are to be kept down in
New Delhi next year?

The Honourable Sir James Grigg: (a) Yes.

(b) About 205 ministerial and 80 imferior servanis.

(c) Yes. Government pay travelling allowance each year for the trans-
port of personal effects to Simla and back and have thus already poid for
the transport of personal effects from Simla to Delhi. In the cireum-
stances, the payment of a single fare is a concession in iteelf.

(d) Yes; for the same reason as in (¢} above.

(¢) No. Suitable compensation will be granted in cuses where cfBcers
are not able to get out of their commitments.

(f) Does not arise.

(g) The suggestion will be borne in mind.

Proceeps FroM THE Excise Dory ox Sucas.
775. *Mr. J. Ramsay Scott (on behalf of Seth Haji Sir Abdoola
Haroon): Will the Honourable the Finance Member be pleased to state:
(a) the total proceeds from ‘the excise duty on sugar during the last
five years;

(b) the number of factories whieh. paid the tax; and
(c) the total amount of sugar manufactured in the country?

Mr. A. H. Lloyd: With your permission, Bir,-I will reply to questions
Nos. 775 and 776 together.

Part (a) of question No. 775 and question No. 776. A statement is
laid on the table. : '

Parts (b) and (c) of quastion No, 775. 1 would refer the Honourakle
Member to the notes on the production -of sugar lireet from cane in
modern factories in India published by the Director, Imperial Institute
of Sugar Technology, India, in the issues of the Indian Trade Journal,
dated the 19th and 26th November, 1936, and the 7th ©ctober, ‘1937,
(copies of which are in the Library of the Assemblv) which contain the
required information in so far as it is available.

. Ezcise Duty on Sugar.
Rs.
*1934.35 . . . . : . 97,36,692 net receipts.
1935-36 . . . . . . 1,67,91,758 ”
1936-37 . . . . . . . 2,59,18,492 o
1937.38 (upto 31st January, 1938) . 2,70,01,000 gross receipts.
1938-39 (Budget estimates) . .- .. 2,60,00,000

*The excise duty was first imposed on sugar on Ist April, 1934,
Import Duty on Sugar.

. Ra.
1934.35 . . . . . . 3,682,21,871 net receipts .
1935-36 . . . . . . . 3,03,73,181 - . ,,
1936-37 . . . . . . . 38,34,114 .
1937-38 (ten months—March to January) . 24,16,000 Gross receipts.

1938-39 (Budget eetimates) 20,00,000 Gross figures.
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Mr. M. Anmthuayanmmmgar: May I know how many fectcries
have closed down in consequence of the excise duty?

Mr. A. H. Lloyd: The reasons why a factory has closed down seem to
me to involve a matter of opinion.

Mr. T. S. Avinashilingam Chettiar: May I know if any fnctory has
2losed down directly as a .result of the excise duty?

Mr. A, H. Lloyd: That again is a matter of opinion.

Mr. M. Ananthasayanam Ayyangar: Did any factories close down
during the year?

Mr. A. H. Lloyd: I would refer the Honourable Member to the
answer I have already given.

REVENUE FrROM THE Exomise Dury anp ImporT DuTY ON SUGAR.

1776. *Mr. J. Ramsay Scott (on behalf of Seth Haji Sir Abdoola
Haroon): Wili the Honourable the #inance Member be pleased to state
‘the amount of revenue derived from the excise duty and the imnport
duty on sugar during the last three years, and their expectation of the
revenue for 1938-39 from this source?

Mmsum:q TO rnnvm DUMPING OF SUGAR BY JAVA.

777. *Mx. J. Ramsay Scott (on behalf of Seth Hap Sir Abdoola
Haroon): Has the attention of the Honourable the Finance Member been
drawn to the representation from the Bihar Chamber of Commerce,
Patna, in December, 1937, pointing out an enormous increase in the
sugar production in Java, and its possible harmful effects on India, in
the event of Java deciding to unload her heavy stocks in the Indian
market, irrespective of donsideration of prices, due to her markets in
China and "Japan being™ restricted on account of prevalence of war
eonditions? o

Mr. A. H. Lloyd: The question should have been addressed to the
Commerce Secréfary.

TerMINAL TAX IN THE AmBALA CANTONMENT.

778. *Mr. Sham Lal: (a) Will the Defence Secretarv be pleased to state
if it is a fact that terminal tax waa introduced in Ambala Cantonment on
the 2nd September, 1933, and the revised schedule was prerared in
January, 1934 and passed by the Cantonment Board, Ambala, in February,
1934 and is. now under the consideration of the Government of India?

(b} What orders have Government passed with regard to this tax?

(¢) Are Goveroment prepared to expedite the sanction of this tax?

Mr. C. M. @. Ogilvie: (s) Govemmenb have no information. No pro-
posals regarding the revision of the tax in the Ambala Cantonment have
heen received by the Government of India.

(b) and (c). Do not - arise.

+For answer to this question, see answer to question No. T75.
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DxxiaL oF CERTAIN CONCESSIONS To CIviLIAN CLERES AND STORE-
KEEPERS OF THE ROYAL INDIAN ARMY SERVICE CORPS DETAILED ON
Fiezp Dury 1IN THE GREAT WAR.

779. *Mr. Sham Lal: (a) Will the Defence Secretary be pleased to state
if it is not a fact that all civilian clerks of the Royal Indian Army Service
Corps aceompanying a Field Force are treated as military for all conces-
sions and in fact for all purposes, including court martial, under Field
Service Regulations Part I1?

(b) Is it not a fact that all civilian Indian superior personnel accom-
panying a Field Force are given military status with proper rank, etc., and
treated as such according to their pay for all concessions and privileges,
vide Field Service Regulations Part II?

(c) Is it not a fact that no civilian clerks and store-keepers of the Royal
Indian Army Scrvice Corps detailed on Field Bervice during the last Great
‘War were awarded a grant of land ‘“Jangi Inam’, ete.?

(d) If so, will Government disclose the reasons why they are deprived
of these concessions? ’

Mr, C. M. @. Ogilvie: (a) and (b). Civilians accompanying a Field
Force are given relative military ranks for certain purposes, that iz to
gay, they receive rations, clothing, equipment, accommodation and field
service batta, according to those ranks, but they have not the right to be
called subadars, jemadars, etc., nor have they any power of command.
They are subject to the India Army Act when on Tield Service.

(c) Yes.:

(d) Because they were not eligible for these concessions under the
Government of India’s special war reward scheme. '

PERIOD OF SERVICE QUALIFYING FOR FULL PENSION FOR CERTAIN
SERVIOES.

780. *Mr. C. N. Muthuranga Mudaliar: Will the Honourable the
Finance Member please state: '

(a) the period of service required to qualify for full pension the
members of the following services:

(i) the Indian Civil Service, the Imperial Police Service, the Indian
Medical Service and other All-India Services, recruitment
to which is made by the Secretary of State for India
(separately) ; ' . '

(i) the Central Services, classes I and II (separately);

(iii) the 'q“:m‘f]i“at-e Services employed by the Central Govern-
ment;

(b) whether there is any difference in the qualifying period required
as 'be';tween f.he‘ members of the All-Tndia services to  which
recruitment is made by the Secretary of State and others, and
if 8o, why ?

B 2
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THe ‘Honourable Bir Jamits Grigg: (a) The periods of sur\m,e. required.
to qualify ‘for full pension are:

(i) Indian Civil Service . . . . . 26 years
Indian Police Service . . . . . 30 years
Indian Medical Service. . . . . 27 years
Indian Eoclesiastical Eatabhshmont . . . 23 years
Other officers appointed by the Secretary of Stato . 30 years

(ii) and (iii) Central Services, Class I and II and Céntral
Subordinate Service (excluding inferior servants) . 30 years

(b) Yes. The differences are due to the varying characteristics of the:
services concerned, ¢.g., the differing ages of recruitment, and the varymg
nature of their duties and resporsibilities.

Mr. M. Ananthasayanam Ayyangar: Why is a distinction made in the
case of the Icclesiastical Service—only 23. years? Is it more onerous.
than other services?

The Honourable Sir James Grigg: I answered that in genei-al terms
m part (b).

Mr. M. Ananthasayanam Ayyangar: I want to know particularly with
reference to the Ecclesiastical Service, how it is more onerous than other
services,

The Honourable Sir James Grigg: I applied the general to the parti-
cular: it is precisely the reason I have given in general in part (b).

Mr. C. N. Muthuranga Mudaliar: May I know if any of these officers.
are given extension of service after the completion of their periods of

gervice ?

The Honourable Sir James Grigg: There must ne many thousands of
these officers and I cannot possibly answer that question without notice.

Mr. K. Ahmed: In view of the fact that the answer of the Honourable:
the Finance Member has not given any sensible reason of deferentiation:
or variation to the question asked by the other side, may I ask the rules
preseribing 23 to 25 years for pension to be revised so as to bring them
to uniformity for doing the same kind of work as they take the same
food here in India and do the similar thing all over?

The Honourable Sir James Grigg: I am afraid my judgment of what is
sensible is rather different from that of the Honourable Member. I gave a
perfectly sensible and valid reason.

CommunaL ComposITION oF PraTooNs iN 11/15tE Punsap
REGIMENT.
781. *Mr. H. M. Abdullah: Will the Defence Secretary please state :

(a) the communal composltlon of platoons in the 11/15th Punjab
Regiment;
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-.(b) whether it is a fact that in the 11/15th. Punjab Regiment there
-are four senior grade Hindu officers for four Hindu platoons,
one Christian senior grade officer for four Christian platoons
and one senior grade Muhammadan officer for seven Muham-
madan platoons;

(¢) whether it is a fact that a Muhammadan senior grade officer has
left the unit recently or is about to leave it, if 80, how Gov-
ernment propose to fill up the vacaney;

(d) whether Government are prepared to make all selections of
‘ genior grade officers in future according to paragraph 5 of
Appendix VII of the Indian Territorial Force Regulations;’
and

{e) whether Government are prenared to cive provortionate renre-
sentation to all commupijties as far as senior grade appoint-
ments are concerned. and make such switable arrangements
bv transfer or otherwise that the rumber of senior grade
officers more or less approximate to the strencth of each
communitv in different provincial units of the Indian Territo-

rial Force?
Mr. C. M. G. Ogilvie: (a)—
4 Platoons . . Christians
4 Platoons . . Hindus.
7 Platoons . . Musalmans.
1 Platoon . . Sikhs.

(b) Yes.

(¢) Yes. The recommendations of the loeal miilitary auvthorities for
filling this vacancy are awaited.

(d) The rule quoted by the Honourable Member is already being
-observed.

(e) Government do not propose to make any ‘change in the existing
rules.

Dr. Sir Ziauddin Ahmad: With reference to part (b) of the cuestion, is
the shortage due to the fact that officers are not available or to any
other policy of the Government of India? '

Mr. O. M. @. Ogilvie: I imagine that the shortage is due to the fact
that a suitable officer of the community concerned was not available.

SYSTEM OF APPOINTING WING COMMANDERS IN THE INDIAN TERRITORIAL
Force UnwITs.
782. *Mr. H. M. Abdullah: Will the Defence Secretary please state :

(a) if it is a fact that in the provincial units of the Indian Territorial
Force regular officers are appointed as Wings or Double
Company Commanders over and above the Company Com-
manders of the Indian Territorial Force

{b) if so, under what section of the Indian Territorial Force Regula-
tions these Wing Commanders are being appointed; and
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(c) if there is no such regulation, whether Government are prepared
to stop this system of Wing Commanders and run the Indiam
Territorial Force units according to the regulations and recog-
nised system of the regular infantry units?

Mr. C. M. @. Ogilvie: (s) No. There is no appointment of Wing Com-
mander in the Indian Territorial Force.

(b) and (e¢). Do not arise.

Mr. Manu Subedar: Will the Honourable Member state whether the
Indian Territorial Force is Indian?

Mr. 0. M. @. Ogilvie: The Indian Territorial Force is Indian.

PrOMOTIONS AND CONFIRMATIONS IN THE INDIAN TErRITORIAL FORCRH
’ * Unrrs.

783. *Mr. H. M. Abdullah: Will the Defence Secretary please state:

(a) if the promotions and confirmations in the Indian Territorial
Force units are done strictly according to paragraph 40 of
the Indian Territorial Force Regulations;

(b) if it is a fact that certain regular Lieutenante were made:
local Captains during their attachments to some of the
Indian Territorial Force Units;

(e) if it is a fact that on account of local promotions or appoint-
ments as mentioned above, these regular officers become
senior to some of the Indian Territorial Force officers, to-
whom these attached regular officers would have beeu
juniors otherwise; and

(d) whether Government are prepared to discontinue local promo-
tions as far as the regular officers attached to the Indian
Territorial Force units are concerned?

Mr. 0. M. @. Ogilvie: (a) Government have no reason to believe that.
regulations are not being observed.

(b) and (c). Yes. This is covered by paragraph 24 of the Indian
Territorial Force Regulations.

(d) Government do not propose to make sny change n. the existing
es.
RECRUITMENT OF ARAINS IN THE AERMY.

784, *Mr. H. M. Abdullah: Will the Defence Secretary please state :

(a) the total number of recruits taken during the years 1985, 1986
and 1937;

(b) how many of them were Arains;

(c) if the number of Arains recruited is very small, the reasons
for it;

(d) an analysis of the total number according to their caste; and
(e) the names of places where recruitment is going on?

Mr. 0. M. G. Ogilvie: (a) 16,639, 18,388 and 16,470 respectively.
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(b) The required informaiton isx not available. The following number
of Arains were, however, serving in the.Indian Army on ine 1st January
of the last three years:

1936 229
1936 - 204
1037 .. 1

(¢) The selection of sub-classes rests with officers commanding the
units who possess discretionary powers in the matter.

(d) The information could be collected only by reference to all re-
cruiting officers concerned. This would involve an expenditure of time
and labour which would be incommensurate with the value of the
result. '

(e) Peshawar, Rawalpindi, Jullundur, Lahore, Dethi, Lucknow, Ajmer,
Poona, Bangalore, Lansdowne and Karachi. '

EXPENDITURE ON THE ARMY REMOUNT DIPARTMENT AND MECHANISATIOR
oF DEFENCE.
785. *Mr. H. M, Abdullah: Will the Defence Secretary please state:

(a) the total expenditure on the Army Remount Department each
year since the grant of lands to mule-breeders in the Punjab
on conditions; and

(b) the total expenditure each year on the mechanisation of defence
in the same period?

Mr, C. M, G. Ogilvie: (a) and (b). The informaticn i+ being collected
and will be laid on the table when' received.

Mr. President (The Honourable Bir Abdur Rahim): The ansvers to
the next four questions will be laid on the table.

Muvres AND HoRSES BOUGHT FROM MULEB-BREEDER AND HORSE-PREEDER
: GERANTEES.
1786. *Mr. H. M. Abdullah: Will .the Defence Secretary please state:

(2) how many mules or horses were ‘bought from -grantees of land
' for mule-breeders each year grince the inception of the
scheme;

(b) what was the original idea and how far it was fulfilled;

(c) whether, due to mechanigation, the circumstances have chang-
ed and methods of defence also, are different; -

(d) whether there is still the' same neeessity for horses and mules;
and - N

LAuswer to this question laid on the table, the questioner hdving exhausted his
quota. ‘
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(e) whether they have considered if there will be any loss if” Gov-
. ernment give proprietary rights to mule-breeders &nd.
continue to buy mules in the market?

Mr. C. M. @. Ogilvie: (a) The following number of mules were pur-
chased from the mountain artillery mule breeding grantees:

1932-33 23
1933-34 a8
1934-35 62
1935-36 | . 71
1936-37 . . . . 88

No horses were bought from -them.

(b) The original idea was to breed mountain avtillery mules, a type
which is not procurable in India and has to be imported from overseas.
Since the prod-:ntion of this type of mule in India our annual importation
has decreased by the number purchased from the grantees.

(c) and (d). Mules will still be required for mountain a'tillery.
(e) Yes, there will be 4 loss.

HORSE-BREEDING AND MULE-BREEDING GRANTS IN LYALLPUR AND
SHETRHUPURA DISTRICTS.

$787. *Mr. H. M. Abdullah: Wil the Defence Secretary please state:

(a) when the squares of land on horse and mule-breeding condi-
tions were granted to the lambardars in the districts of
Lyallpur and 8heikhupura in the Punjab;

(b) how much land was given to each;
(c) whether the lambardars had some land attached to their
lambardari; if so, how much; and

(d) whether this land was also brought under the mule-breeding
grants?

Mr. C. M. @. Ogilvie: (a) Land ou mule breeding conditions was
granted to the lambardars in the districts of Lyallpur and Sheikhupura
in the Punjab in 1912 and a few squares in 1922. No land was granted
to them on horse-breeding conditions.

(b), (c).and (d). I ama collecting the information and will lay it on the
table in due course.

HORSE-BREEDING - AND MULE-BRPEDING GBRANTS IN LYALLPUR AND
SHEIKHUPURA DISTRICTS.
1788. *Mr. H. M. Abdullsh: Wit the Defence Secretary please state:
(a) for hew many years lambardars have been fulfilling the condi-

fions imposed on them regarding mule-breeding;

tAnswer to this question laid ou the table, the questioner having exhausted his
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~(b) if some of the lambardars have fulfilled them in a satisfactory
way for over 25 years, whether Government are prepared
to grant them proprietary rights now; and

(c¢) if not, why not?

Mr. 0. M. @. Ogilvie: (a) Since the years mentioned in my answer to
‘previous question.,

(b) and (e). No, for the reason that the objects of the grants are to
improve and maintain the indigenous supply of mules so as to render
India independent, as far as possible, of foreign supplies and to create a
reserve of mules suitable for military use in time of war, thus obviating
the dangers consequent on a possible stoppage of supplies from overseas,
in emergency. If proprietary rights were granted to the lambardurs, they
would cease mule-breeding.

HORSE-BREEDING AND MULE-BREEDING GRANTS IN LYALLPUR AND
SHEIEHUPURA DISTRICTS.

$789. *Mr. H. M. Abdullah: Will the Defence Secretary please state:

(a) the total number of lambardars and the total area given on
these conditions in the districts of Lyalipur and Sheikhu-
pura, respectively; '

(b) the total area that was in the possession of those lambardars
before the conditions were imposed; and

{c) whether Government are prepared to let them acquire the pro-
prietary rights, if they have been fulfilling the conditions:
if not, why not?

Mr. C. M. @, Ogilvie: (a) I am collecting the information und will lay
it on the table in due course.

(b) The information is not available.

(c) No, for the reasons already stated in the answer to the jrevious
question.

CosTt oF Six MopERN EsScORT VESSELS OF THE INDIAN Navy.

790. *Mr. M. Asat Ali: Will the Honourable the Finance Memuver
state the estimated cost of the six modern escort vessels (mentioned by
Dim in his Budget speech) and the manner in which this mcney is pro-
posed to be found by him and when?

Mr: C. M. G. Ogilvie: The question of which type of escort vessel wili
be built is under active examination. There are many iypes of escort
vessels and their cost ranges from some Rs. 80 to 54 lakhs each. It is
proposed to find the money from a suspense account which will be financed
by the normal sinking fund allotment of Rs. 14 lakhs per annum and the
sums formerly paid as contributions to His Majesty’s Government.

Mr. M. Asaf Ali: May [ ask that questions Nos. 791, 792 and 793 be
answered together, if it is possible and convenient?

tAnswer to this question laid on the table, the questioner Maving exhausted his
quota.
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_TRAINING OF INDIAN CADET OFFICERS FOR THE RoYAL INDIAN Navy.

791. *Mr. M. Asaf Ali: (a) Will the Defence Secretary state whe-
ther Government’s policy has undergone any change in the matter of
training of officers of the Royal Indian Navy since Mr. Young made the
following statement on the 2lst February, 1928 (page 581, Legislative
Assembly Debates): ' ‘

“The period of training both for executive and engineer officers must necessarily be
in the United Kingdom. The Admiralty have kindly undertaken to afford to our cadet
officers precisely the same training facilities as they give to officers of the Royal Navy.._
The course in both instances is a long one, and the Government of India hope to offer
considerable financial asssistance in order to enable Indian cadets to go thmugh t.l;;-
course without undue expense. The first entry of candidates under the new sysiem

recrnitment will take place during this year'?

(b) How many Indian cadet officers have heen trained by the Ad-
miralty since 1929 for the Royal Indian Navy?

Mr. C. M. @. Ogilvie: (a) No.

(b) Thirteen have been trained and a further thirteen are now under
training. ’

INDIANISATION OF THE PERSONNEL OF S1X MopERN ESCORT VESSELS OF
THE INDIAN NAVY AND ARRANGEMENTS FOBR THEIR REPAIRS.

792. *Mr. M. Asaf Ali: Will the Defence Secretary state with regard
to the six modern escort vessels (mentioned in the Budget speech of 26th
February, 1938):

(i) what steps Government are taking in order to ensure that these
ships will he manned and officered by Indians, and

(ii) whether the R. I. M, Dockyard at Bombay, iz adequate for
effecting minor and major repairs to such ships in future
when the occasion arises. or whether these ships will have to
be $ent to the United Kingdom for such repairs?

Mr. C. M. G. Ogilvie: (i) I refer the Honourable Member to His Excel-
lencv the Commander-in-Chief’s speech in reply to a Resolution in the
Council of State on the 17th of March, 1937. he ratio of recruitment of
officers is still one Indian to two British.

(ii) Yes. Only in the event of alerations and repairs amounting to
reconstruction would the ships have to be sent to the United Kingdom.

DuTries or Six MopERN EscorT VESSELS OF THE INDIAN__NAVY.

793. *Mr. M. Asat Ali: (a) Will the Defence Secretary please state
whether the duties of the six modern escort vessels (mentioned in the
Budget speech of 26th Fehruary, 1938) will be confined to protection and
convov work connected with the Indian sea-borne trade in Indian waters,
or will they extend to other than home waters?

(b) Will there be any ships or equipment in the hands of the Govern-
ment of India for the naval defence of Indian harbours, which means
mine-laying and mine-sweeping and other connected operations?

(¢) What expansion in personnel is expected as the result gf the ohlj-
gation to maintain the six modern escort vessels, and what is the esti-
mate of the cost?

Mr. C. M. @. Ogilvie: (a) Their normal role will be the protection of
shipping in Indian waters in co-operation with the Royal Navy.
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(b) Yes.
(¢) The requiremnents for additional personnel have not yet been finally
determined.

Mr. Manu Subedar: With reference to the answer to part (b) of No-
791, will 13 move be sent or have they been sent?

Mr. C. M. G. Ogilvie: No; they have been sent and are now under-
training.

Mr. Manu Subedar: And 13 additional ones are being sent?
Mr. C. M. G. Ogilvie: No. 13 are now under training.

Mr. Manu Subedar: The Honourable Member said that a further 18"
will be sent?

Mr. C. M. @. Ogilvie: No, T did not- T said that 13 were now in
gervice and 13 more will be trained for it.

Mr. M. Asat Ali: The ratio between Europeans and Indians is?
Mr. C. M. @. Ogilvie: Two Europeans to one Indian.

Mr. M. Asat Ali: Is there any particular policy behind this and what
exactly is the policy?

Mr. C. M. G. Ogilvis: The policy was that to start with that figure-
should be fixed: the Commander-in-Chief's speech of the 17th March,.
1937, gives the reasons at length.

Mr. M. Asaf Ali: Is there any possibility of this ratio being changed’
Jater on?
M. C. M. G.'Ogilvie: As His Excellency the Commander-in-Chief
said on that occasion, there is nothing secret about it.
Mr. Asal Ali: May I<mnow when this proportion will begin to change?*
Mr. C. M. @. Ogilvie: That I am afraid I cannot give.

Mr. Manu Subedar: In view of the proposed fincrease in the Navy is-
there a proposal beforc Government to revise this ratio in future? =

Mr. C. M. @. Ogilvis: There is no such proposal at present.
Mr. President (The Honourable Sir Abdur Rahim): Next question.

ProHIBITION OF ExPorT OF JAGGERY TO CEYLON.

794. *Mr. Sami Vencatachelam Chetty: Will 4
Finance Member be pleased to state: Y Hl the Honourable  the

- (a) if he is aware that the customs authorities at Tuticorin and
Kulasekarnpatnanam of the Madras Presidency prohibited!
the export of palmyra-jaggery to ports in Ceylon;



1716 LEGISLATIVE. ASSEMBLY. .- - [17TR MarcH 1938.

(b) if so, whether such action was taken under the International
Sugar Agreement;

(c) whether there is any, and if so, what clause in the suid A
ment by which jaggery should not be exported to Ceylon by
India;

(d) if he is aware that juggery is used by the estate labourers in
Ceylon for medicinal purposes; and

(e) if he is prepared to cancel the orders prohibiting the export
of jaggery to Ceylon?

Mr. A. H. Lloyd: (a) and (b). Yes. __

(c) Article 16 read with Ariticle 1 (3) of the Agreement provides for
the prohibition of export of sugar in all its commercial forms other than
final molasses. Jaggery was regarded as falling within this description.

(d) Government have no information.

(¢) Government have since instructed Customs authorities in India
‘that for the purposes of the notification they should treat cane and
palmyra jaggery as final molasses.

Mr. T. S. Avinashilingam Chettiar: May 1 know if Government have
finished consideration about the palmyra candy?

Mr. A. H, Lloyd: Not vet, I am afraid.

Mr. Sami Vencatachelam Chetty: Did the Government represent to
the International Board that sugar candy also should not be included in
non-export ?

Mr. A. H. Lloyd: I would suggest to my Honourable friend that he

‘should put down a question addressed to the Commerce Secretary on
-that subject.

Sunxpay FEEs FuND AT Major PorTS OF INDIA.

795. *Mr. N. M. Joshi: () Will the Honourable the Finance Member
be pleased to state the amount of annual reserve accumulated in the
Sunday Fees Fund at the various major ports of India during the last
five years?

(b) Will he state in what manner the amount eollected in the Fund is
‘being utilised?

(c) Will he also state whether the unexpended balanee of these re-
serves is brought forward from year to year and “hether any credit for
interest is given to these reserves?

Mr. A. H. Lloyd: (a) There has been no surplus to carry forward.

(b) After making' payments on account of Crown Overtime Fees, the
‘balance is distributed to Seamen’s and Customs Welfare Institutions bub
-gubject to a minimum payment of Rs. 60,000 a yvear.

(c) Does not arise.
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Sunpay Fems Fuxp ar Mayok Porrs or INDIa.

796. *Mr, N, M. Joshi: (a) Will the Honourable the Finance Memver
be pleased to state whether the proceeds of the Sunday Fees Fund are
utilised for the benefit and welfare of Indian seanen and, if so, how?

(b) Will he be pleased to state the amount spent for the benefit of
European seamen and Indian seamen, respectively, from the proceeds of
this Fund?

‘Mr. A. H. Lloyd: (a) Yes, a part of the Fund is used for the benefit
of Indian Seamen. A grant is made to the Indian Sailors Home, Bombay.

(b) A sum of Rs. 8,200 is puid yearly to an exclusively Indian
Institution and about Rs. 26,900 a year is paid to other institutions which
are mainly, but not in all cases, for European Seamen.

Mr. N. M. Joghi: In view of the fact that the Indian seamen get
comparatively less benefit from this fund. will Government consider the
advisability of re-distributing the fund more equitably between the two?

Mr. A. H. Lloyd: The question of what is an equitable distribution
seems to me to involve a question of policy which concerns more than one
department of the Government of India.

Mr. K. Ahmed: Are Goveranment aware that the principle underlying
would be better served if a greater proportion of Indian seamen are helped,
who are in Caleutta and the mneighbourhood living there homeless and
destitute and more miserable than the Europeans or even the Chinamen
or the foreigners, and is it not a dereliction of public duty on the part of
the Government of India if these Indian seamen are not properly looked
after?

Mr. A. H. Lloyd: From what the Honourable Member has said, I
should think that he has certain opinions on this subject.

Mr. N. M. Joshi: May I raise a point of order and ask for your
guidance? The Honourable Member stated, in reply to my supplement-
- ary question whether the Sunday fee: would be more equally distributed,
that it is a question of policy and referred me to some other departments
of the Government of India. Sir, when we ask a question, we ask the
question of the Government although we name the particular department,
and I feel that the reply which is given is given on behalf of the Govern-
ment." To me it does not matter which particular Member gives a parti-
cular reply, and I feel that the Honourable Member who Speaks on behalf
of the Government is not entitled to tell me that it is a question of policy
and some other Member will reply.

Mr. A. H. Lloyd: T am afraid the Honourable Meraber misunderstood
me. T did not mean to say that because it was a question of policy some
other Member would replv. What T meant to say was that it was a ques-
tion of policy which could not be decided except in consultation with the
various departments of the Government of Indis.  Thefefore, obviously,
he would infer from that that I am not in a position to give an answer in
regard to that question of policy, in Yeply to o supplementary question.
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Mr. K. Ahmed: In view of the fact that the question had been consi-
dered by the Royal Commission on Labour and its report has been pub-
lished long ago and also in view of the fact that it was referred to by His
Majesty the King to the people of India, that there should be a more
equitable distribution and the answer of Mr. Lloyd is in contravention of
the principles of equity that have been laid down,—may I ask for the
benetit of the people and say that they should extend mucﬁ more help on
the principle of equity to the Indian seamen clubs, Indian Sailors’ Home
and other institutions? Otherwise, the very object of collecting the Sunday
Fund will be frustrated.

Mr. A. H. Lloyd: The Honourable Member’s speech, including certain
inaccuracies contained in it, will receive the notice of the Government of
India.

Mr. President (The Honourable Sir Abdur Rahim): Next questien.

PuiLDING OF AERODROMES ON THE NORTH-EAST FRONTIER AND IN
AssaM.

796A. *Mr., Kuladhar Chaliha: (a) Will the Defence Secretary please
-state whether it is proposed to build any ®rodromes at strategic points
in the North-East Frontier and in Assam as a precaution against air
-attacks on India from the North?

(b) Has Sadiva been selected as a possible site and, if so, what will
be the approximate cost of the undertaking?

Mr. C. M. @. Ogilvis: (a) It is not proposed to build military
aerodromes on the North-East Frontier or in Assam at present,

(b) Does not arise.

UsING OF SEAPLANES ON THE BRAEMAPUTRA RIVER.
. 796B. *Mr. Kuladhar Chaliha: Will the Defence Secretary please
state : T

(a) whether Government have considered the feasiEility of using
seaplanes on the Brahmaputra river both for military and
commercial purposes; and

(b) whether Gnvernment are prepared to make an experiiental
trial on the river? ;

~

Mr. C. M. G. Ogilvie: (a) and (b). No.

) Mr. President (The Honourable Sir Abdur Rahim): Short notice: ques-
tions. (The Members who proposed asking two short notice questions
-were absent.) :

Dr. P. N. Banerjea: Sir, I gave notice of a short notice question.

The Honourable Sir James Grigg: Notice was given to me but I do
not accept short notice. .



UNSTARRED QUESTIONS AND ANSWERS.

'Tmomy UNQUALIFIED CLERKS IN THE ENGINEER-IN-CHIEF'S BRANCH.

78. Pandit Shambhu Dayal Misra: (a) Will the Defence Secretary
kindly state how many temporary unqualified clerks there are in the
Engineer-in-Chief’s Branch?

(b) Is it a fact that as a result of questions asked in this House last
year it was discovered that certain unpassed temporary clerks were
.employed in the Engineer-in-Chief s Branch in contravention of the Home
Department orders?

(e) Is it a fact that while some of ‘the temporary unqualified clerks have
recently been discharged, two clerks have been retained?

(d) If so, under what rule are they being retained in service in spite
of the Home Department orders that vacancies of more than three months’
duration should be filled by men nominated by the Home Department?

Mr. C. M. G. Ogilvie: I am collecting the information and will lay it
-on_the table in due course.

ImporT OF MoTOR CARS FROM GERMANY.

79. Mr. J. D. Boyle: Will the Honourable the Finance Member please
state : '

(a) whether it is a fact that the number.of motor cars imported from
Germany is increasing annually and that during the past
twelve months has increased from 739 to 1,701;

(b) whether Government are aware that German export prices are
more than 50 per cent. below their home retail prices and
lower than the manufacturing costs of the car;

(¢c) whether Government are aware that by this means the effect
of the preference of 7} per cent. given to cars of British
manufacture under the Ottawa Agreement is being nullified,
and that the Central Government Revenues are losing con-

siderably because of the fictitious value of these German cars;
and

(d) what action Government prapose to take in {his matter?

Mr. A. H. Lloyd: (a) Yes, there has heen an increase in the number
-of motor cars imported from Germany during the past two vears. The
number of cars so imported was 818 in 1936-37 as agninst 335 in the
_previous year and the number imported during the nine months ended 31st
December, 1937, was 1,514 as against 626 during the corresponding period
-of the previous vear.

(b) Government are informed that some form of subsidy is allowed to
exporters of cars and certain other products of German industrv, with a
view to counteract the depreciation of the £ sterling and the United States
of America dollar, but they have no definite information as to the extent
-and nature of such subsidy.

(¢) As regards the first part of the question, the matter iz one for the
-congideration of His Majesty’s Government in the United Kingdom. As

( 1719
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regards the second part, tlie conclusion of the Govercment is that so far
the increase in the number of cars imported from Germany has not
adversely affected the Customs revenue.

(d) ‘Government are not satisfied that any action on their part is called.
for at present, but will not lose sight of the matter.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to unstarred question No. 26 asked by Mr.
Manu Subedar on the 15th February, 1938.

ExPENDITURE ON CONFERENCES PRESIDED OVER BY A MEMBER oR SECRETARY
oF THE CENTRAL GOVERNMENT.

Statement showing the particulars regarding conferences which were held during the financial’
year 1936-37 and presided over by a Member of Government (Central) or a Secretary to
Government (Central) for which plete accounts are ovailable, and the expeniditure
sncurred on each during that year.

| Expendi-
ture in-
Conférence. Presided over by curred
during
I 1936-37.
Rs.
The Grain and Oilseeds Conference, Delhi, | Vice-Chairman, Imperial Coun.| .
April 1936, to examine the possibility of cil of Agricul Research.
eliminating existing difforences between
standards and contract terms in
the grain markets of India.
The Marketing Officers’ Conference, Delhi, Ditto
April/May 1936, to discuss the progress
of marketing surveys and future pro-
gramme of work. . i
The Animal Husbandry Wing of the Board | Vice-Chairman, Imperial Coun.;
of Agriculture and Animal Husbandry, cil of Agricultural Research,
‘Madras, December 1936. who is the Chairman of the
Board.
The Twelfth Conference of Registrars of Co- | Honourable the Education 160
operative Societies, December 1936, Delhii Member. .
Eighth Industries Conference, Lucknow, De- | Honourable the Indust-rios" 1,500
cember, 1936. Member,
Transport Advisory Council . . . Ditto, .
Conference to discuss the question of the | Secretary, late Industries and
selection and training of Indians for em- I Labour Department
ployment in aviation.

Inform.ation promised in reply to starred question No. 364 asked by Mr.
Badri Dutt Pande on the 18th February, 1938.

ExpuLsioN oF oNE TARA DATT SATI FROM THE RANIEHET CANTONMENT.

(a) No. Tara Datt Sati was expelled from the Ranikhet Cantonment under, sectian-
238(3) of the Cantonments Act, 1924. He appealed against this order to the District
Magistrate who dismissed the appeal. .

(b} The police did report that Tara Datt kept a common gamring house. As he was:
convicted for this offence on Cctober 18. 19_35e_,ptthe charge was wsll founded. o

te) No.
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Information promised in reply to starred question No. 632, asked by
Sardar Mangal Singh on the 4th March, 1938.

CANTONMENTS WITH CoOMPULSORY PRIMARY EDUCATION.

(a) None.
(b) Does not arise.

THE TRADE DISPUTES (AMENDMENT) BILL.

Mr. A, @. Clow (Labour Secretary): Sir, I move:

“‘That the Bill further to amend the Trade Disputes Act, 1929, for certain purposes,
as reported by the SBelect Committee, be taken into consideration.’ .

It seems to be a fact that measures designed to promote peace and
harmony in industry tend to produce something quite different among
those who discuss them. The Trade Disputes Act itself proved unhappily
controversial, and on this much more modest measure we have not been
able to reach complete agreement. The Select Committee, in fact, did
not turn out to be a Board of Conciliation. I recognise that those Members
who sympathise with the employers’ point of view have reason to be dis-
appointed with what has been omitted from the Bill and that our labour
advocates cannot be entirely content with what is in it. But I hope that
the middle course we have pursued will appeal to those Members who
take a detached view as a reasonable one on the whole. 1 suggest, parti-
cularly to those Members who feel strongly in sympathy with Labour,
that you ecannot approach a Bill of this kind if you view it entirely
through labour spectacles or entirely through emplovers’ spectacles for
that matter. You have got to see both these points of view and to
remember that, over and above those points of view, there is a third point
of view which, I think, is in danger of being overlooked, and which is
more important than the other two, and that is the point of view of the
community in general.

T do not propose to go through the clauses of the Bill. Most of them
have been amended, but the amendments are of a fairly straightforward
character. I will come straight to clause 8 which is the main change
that has been made by the Select Committee. Honourable Members will
recollect. that, in the clause as it originally stood, we proposed to sub-
stitute for the existing section 16 of the Act a section of a different
character. Section 16 of the Act relates to general strikee and defines
certain strikes as being illegal strikes. The clause which we
proposed to substitute would have given Provincial Govern:
ments power to declare strikes to be illegal strikes, pro-
vided they were of a fairly grave character and provided thet a
tribunal had been appointed to investigate the dispute. Now the Select
Committee decided that they preferred the old sectior 18 with certain
minor modifications and the clause which we proposed to substitute has
‘been dropped. I do not think any defence of section 16 is necessary from
me. It represents a principle which is embodied in British legislation and
which has stood on the Statute-book for a number of vears: And F think
I am right in sayving that even its opponents prefer it to the clause which
we wanted to substitute. .o R

But I think the House will expect some explanation from me of
Government’s acquiescence in the dropping of the new clauser ‘T shoutd

C
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like to make it clear thai it represents no change of view regarding the
essential soundness of the principle underlying it. A prominent trade
union official in England once said to ‘me: ‘“You have got to remember
that a strike is a declaration of war'’. It represents an appeal to force
and a recognition of the fact that you are abundoning for the time being
the way of negotiation. If Government steps in and endeavours to con-
ciliate the parties, surely it is not unreasonable that there should be a
truce while the.question is being investigated. You cannot really discuss
peace terms in the best atmosphere if the parties are not willing to
concede even an armistice. We stand, therefore, to the-idea that  the
principls underlying it is sound.

But once the Belect Committee had decided to restore the old section
there were obvious difficulties about including the new section also in the
Bill. It had been subjected to various criticisms and we recognise that
its form was unsatisfactory. I think the House would have reason to
complain if, when they had asked the Select Committee to decide whether
a new section should be substituted for the old one or not, the Select
Committee had returned with both. And the difficulties did not end
there, because being satisfied that the clause required considerable modifi-
cation, we would have had to bring here in addition to the old section 16
s elause of a somewhat novel character and a clause on which the
numerous opinions we have collected gave little or no guidance. And we
felt, therefore, that it would be rather unfair to the House to ask it to
accept both propositions, that is the old section 16 and the new section,
without a further reference to public opinion. What we propose to do,
therefore, is to refer the question of the principle underlying the new
clause 16 to Provincial Governments and the public apgain, so that if we
approach the House again with a proposal on those lines they will know
what Provincial Governments and the public think about it. It is for
that reason that I have put forward no proposal to restore the clause that
the Select Committee dropped.

The only other clause to which I am going to refer is clause 10 which
relates to the Conciliation Officer. This to my mind, embodies a principle
of coosiderable importance. I think all of us in this country, Govern-
ments, employers and labour, have tended to concentrnte rather on the
sottlement of strikes than on their prevention. As I seid earlier, a strike
is a declaration of war and it is much more difficult to secure conciliation
after a strike has broken out than before it commences. There are
strike leaders in this country; who declare strikes and then turn round to
Government and say: ‘‘Now, appoint a Board of Conciliation”’.” To my
mind, that attitude is rather like two men in a quarrel in the street. One
of them suddenly delivers a lustvy blow on his opponent and when the
opoonent is preparing to retaliate, he turns to an onlooker and  says:
““Please come and help us to kiss each other and be friends again”. It
is very difficult to discuss the matter at that stage; and I believe that if
suitable mediators were appointed. who come in a quite informal manner
and deal with the differences of opinion at an early stage, a good many
strikegi :i‘g:ild be prevented and a good deal of unnecessary hardship could
be av .

I would like in conclusion just to refer to the Minutes of Dissent
which are appended to the Committee’s revort. Those Honourable Mem-
bers who were not on the Committee will see with some surprise that
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whereas some Honourable Members regard the Bill as unimportant,
because it contains a few provisions of a minor character, other Honour-
able Members seem to find something wrong with nearly every clause
of it. Well, I may say that I have a certain amount of sympathy with
both points of view. I do not regard the Bill as one of a momentous
character at all and, in that respect, I agree with the signatories of the
first Minute of Dissent, though not for their reasons. It is not because
these are amendments of a minor character but because the possibility of
securing industrial peace by legislation is extremely limited. In-
dustrial peace depends largely on sympathetic understanding of
the other man’s point of view and cordial relations and I do not believe
you can secure either by an Act of this Legislature. It depends upon a
different spirit altogether. At the same time, I agree with those Honour-
able Members opposite who have shown that they regard this question of
industrial relations as cne of vital importance. Every detached observer
who looks at Indian industry is, I think, struck by its lamentable weak-
mness in that sphere, a weakness which may prove perilous, if it not
remedied. And I believe that if Provincial Governments can find and are
willing to appoint suitable officers to exercise this work of conciliation we
shall be doing something to secure a better atmosphere. For the bigger
changes that are necessary, we must look., and I hope we shall not look
in vain, to the leaders of Indian industry and the leaders of Indian labour

in this country.

Mr. President (The Honourable Sir Ahdur Rahim): Motion moved:

““That the Bill further to amend the Trade Disputes Act, 1929, for certain purposes,
as reported by the Select Committee, be taken into consideration.””
Ll

Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
8ir, I am glad to learn that the Government have realised the importance
of the chances that they have made in section 16 of the Original Act.
If T followed Mr. Clow correctly, his intention is that after the Rill is
passed, the opinion of the various Provincial Governments will be ascer-
tained on the modifications made in section 16. I submit that when this
Bill was first cireulated for public opinion, the various Provincial Govern-
ments had made their position perfectly clear. In the first place when
section 16 was sought to be replaced by clause 8 in the orivinal Bill, the
general trend of criticism, both from Governments and from labour associa-
tions, was that clause (a) of the original clause invested the executive with
great power and, in particular, the power of declaring a strike illegal.
If you will refer to the opinions received, you will see that the Govern-
ment of Bombay, the Government of Bihar and other Provincial Govern-
ments wanted the retention of section 18 as it was. In the Select
Committee we were very glad to find that the Government understood
the force of the criticism so far as clause (a) was concerned and they

12 noow. 2ctually dropved clause (a); and we rather thoucht that the
Government had now definitelv parted company with the
capitalists and were moving towards doing something for the labour
organizations and lahour in general. But soon after that, an amendment
wag moved for the deletion of the words ‘‘prolonged and general’”” . . . .

Babu Bailinath Bajorla (Marwari Association: Indian Commerce): On
4 point of order, is the Honourable Member in order to tell the House
gomething about what happened in the Select Committee?
02
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Mr. N. V. Gadgil: I am not telling anything about what happened in
the Select Committee; what 1 am telling the House is that the original
Bill contained a clause which declared that a certain strike would be
illegal in case it caused a certain hardship to the community, provided
a conciliatory machinery was made available. That clause was omitbed,
and the original section 16 was retained, and some modifications were
suggesfed to original section 16, but I am only referring to it in so far
as the same has been referred to by the Honourable Member in charge
of the Bill. In the original section 18 the conditions laid down for
making a strike illegal, were, firstly, that it must have:

“‘any object other than the furtherance of a trade dispute within the trade or
industry in which the strikers or employers locking out are engaged, and is designed
or calculated to inflict severe, general and prolonged hardship upon the comemumity and
thereby to compel the Government to take or abstain from taking any particular course
of action.” ’

Sir, the report of the Select Committee will show that the two words
“‘general and prolonged’’ have been deleted and only the word ‘‘severe’”
is retained. Now, if we make a reference to the opinions expressed by
the Provincial Governments, we will see that they have clearly stated
that the old section, as it was, should be left as it is.

Now, This i a very great modification.” A strike that was declared
the Bombay textile industry in 1934 was construed to be a strike which
came within the mischief of section 16, and some labour leaders were
prosecuted. The Chief Presidency Magistrate scquitted them on  the
ground that the strike was not designed or calculated to inflict a severe,
general and prolonged hardship, and against that order of acquittal the
Government of Bombay filed an appeal, and in the High Court the order
of acquittal by the Chief Presidency Magistrate was confirmed. It was
clearly pointed out that unless a strike was such as not merely calculated
to inflict an injury that was severe and general and prolonged, it must
also be such as to compel the Government to take a particular course of
action cr not to take such action. Now, it is common knowledge that
those who are running the industries in this country are alwavs anta-
gonistic to any labour legislation, howsoever modest, just or fair it might
be. From the papers and various memoranda submitted by the millowners
in Bombay and elsewhere we find that they are alwavs at the door of the
Government asking them to have legislation against picketing, against this
or against that and somehow or other they want to cripple labour and
particularly organized labour.

When the Government introduced- this Bill in 1936 they went to such
a great length as to invest the executive with the power of declaring a
strike illegal; in fact they tried to swallow more than they could chew.
The result was that not only were the Provincial Governments ‘opposed
but every sensible section of the community was opposed to it, and now,
when they could not do it as against the severe criticism they had they
come back, T won’t say by the backdoor, but they still want to ‘oblige-
their capitalist friends once more. As I stated we were really glad when
we learnt that clause 8 was dropped, but somehow or other they felt
that the warmth of the capitalist pocket was far more comfortable ‘tham
the absolutely cold atmosphere in which the Government would be if they
did not do anything to oblige their capitalist friends. - What ia-the meaning
of this? Tt is not only that they are content with- the deletion of thesg
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two words ‘‘general and prolonged’’, but from the order paper I find t.hat:
a notice of an amendment is given for the deletion of the word ‘‘severe’
also. Now, if that is carried, the position will be most surprising; then,
it will be like this,—'‘designed or calculated to inﬂict.':—the words
“‘severe, general and prolonged’’ are dropped out—‘‘hardship upon the
community and thereby to compel the Government to take or abetain
from taking any particular course of action’”. T want to know any strike
which does not cause even some hardship on some section of the com-
munity. May I ask in all humility, if any section of the community
had a just grievance, and if the community as a whole did not redress
that, then, if that section took into its own hands the redress of its
grievances, has the community as such any ground for grouse or grumble?
What have vou provided for the redress of their grievances? Sir, nobody
undertakes a strike for the mere fun of it or for any other object . . . .

Mr. A. G. Olow: Oh!

Mr. N. V. @Gadgil: Every strike is based on some sound, economic
fact; it is not undertaken merely for the pleasure of it. A strike involves
loss of wages and lose of security and if it is resorted to, it is resorted
to out of unselfish lovaltv to great principles and comrades. If vou are
not going to appreciate the motives in the light of what I have said,
I think those who are opposed to this ought not to be there where they
are today. What is it that vou provide for the redress of their grievances?
I am at one with those who claim that there should be industrial peace,
but that must not be the peace of the gravevard, that must be honour-
‘able peace, a peace in which there is absolute equality; it eannot be a
peace in which my friend. Sir Homi Mody, will dictate, and we, the
labourers of the textile mills, quietly obey him. That cannot be. Sir,
if today in the vear of grace 1938 vou are going to ask us to submit
quietly to all this repressive legislation calculated to put down organized
lahour, T think you will not succeed.

Now, there is another point which I want to draw the attention of
the House to. The Bill as it has emerged out of the Select Commiitee
has included certain services in the category of public utility services.
I ean understand if a public utility service is run, owned and controlled
by the Government, because Government always has to face the demo-
-cratic opposition in the Legislature, but if that service is run, owned and
-controlled by private hands, you give them all sorts of facilities for
over-riding organized labour without imposing any corresponding obliga-
tion upon emplovers to redress the grievances of the labourers. This is
exactly what the Labour Commission laid down years ago. It said:

“In our view the weakest noint of the Indian provision is that while it restricts the
power df the workers in public utility services to coeice their cmployers, it gives. in
‘Teturn, no assurance that their grievance will receive a hearing . . . . . "

Now, T fail to see any such provision here. If there is something
like a standing court of labour inquiry, I can understand that; if there
is any grievance, it can be automatically referred tc thet court, but in
‘the absencé of any such provision it is impossible to contemplate " the
further addition of services in the category of public utility services. It
does not mean that we want to let down the other sections of the com-
munity. 1 was told that if there is a strike in a tramway service, the
middlée classes will suffer and the whole of the traffic will be stopped. I
appreciate this. but at the same time T want to urge on: thése, who
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plead this line of argument, as to what have they done in order to redress
the grievances of those who are going or who have threatened to go om
strike? You' cannot have duties and obligations unilateral. 1f you want
to impose burdens on the labour, you must, at the same time, provide
that similar burdens are imposed on the employers as well. You cannot
have it unilateral all through. Therefore, this reactionary attitude taken:
by the Government in the Select Committee.and the further reactionary
attitude as is evidenced from the notice of amendment given by one of
the Members of the Select Committee representing the Government for
the abolition even of the word ‘‘severe’’ ought not to be allowed by the
House to succeed. Therefore, I submit that at this stage I should have
very much liked to oppose this motion for the consideration of the Bil¥
but I do not do so because there are some good points in it especially about
the conciliation machinery in clause 10. When the proper time comes, I
shall move my amendments and, if possible, I shall try to eonvince the
Member in charge that the. attitude he has taken is not the one which
we expected from him. ' ' '

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Sir, I want to confine myself to only two or three points. I
cannot but think that the new section 8 inserted by the Select Committee
is rather extraordinary. It reads that a strike or a lock-out shall be
illegal if it has any object other than or in addition to the furtherance
of a trade dispute. Suppose during a strike a strike leader or a worker
says that we must have Swaraj or Labour Raj or something of that kind,
then it can at once be interpreted as having an object which is something
in addition to the furtherance of a trade dispute. I cannot see how the
Government Members or the Congress Members or any Member can allow
such a broad definition. That will ruin all possible good relations between
the emplovers and the labour. Nobody can say that in a trade dispute
nothing will hapren except the furtherance of a irade dispute. After all,
it will be very difficult to define it. We can only be sure that the
furtherance of a trade dispute is bona fide. So long as the bona fide trade
dispute is there, all other considerations must be treated as irrelevant
whether thev are imported into it by emplovers or by labour. Ths
section as it stands is bad enough. Tt says ‘has any' object other than
the furtherance of a trade dispute’”. Tt may be that this object may be
subsidiary or not but here you want to make it clear that even if the other
object is entirely subsidiary and is entirely minor, the strike will also
be illegal. As my Honourable friend, Mr. Gadgil, has pointed out, clause
8 (b) is equally bad and the Government propose to make it worse by
taking away the word ‘‘severe’’. That is to say, if anv strike is calculated
tﬁ' infl!ict hardship upon the community, the Government can declare it
illegal.

Mr. A. G. Clow: No, no.

Mr. K. Santhanam: Can the Secretarv of the Labour Department
tell the House whether any strike is possible which does not inflict hard.
ship on the commmnity? Every strike automatically inflicts hardshin on
the community otherwise it cannot be a strike and it will have no effect,
Can' the labourers successfullv strike and have their grievances redressed
unless the strike causes hardship? The whole point is whether that



-THE TRADE DISPUTES (AMENDMENT) BILL. 1727

hardship is such that the entire business of the community will be dis-
located. Government ought to have made the present position narrower.
Instead of doing that, they are trying to make it much more broad.

The next point I would like to refer to is about the Cenciliation
Officers. My friend who spoke before me said that this is one of the
good provisions of this amending Bill. Of course, the idea is good but
the .provisions are so sketchy that I am afraid they will do more harm
than good. The enactment of these provisions will prevent the Provin-
cial Governments from enacting fuller and more detailed provisions re-
garding Conciliation Officers. This is a matter, I suggest, which can be
better dealt with by the DProvincial Governments which are more
sympathetic towards labour than the Government of India. It is said
in the Bill that the Conciliation Officers will be charged with the duty
of conciliation. But they are not given powers, and they are not provided
with staff and machinery. It is said that the Provincial Governments
may appoint certain Conciliation Officers. We have seen many officers
who are drawing fat salaries and have nothing to do. These provisions
about the Conciliation Officers ought, therefore, to be extended and there
ought to be a whole Chapter dealing with their appointments and regulating
how they should act. Unless all these things are done, the present
provisions will not be of much use and I suggest that for the present
we might allow the Provincial Governments to take up this question of
conciliation machinery. Let them develop it and then the Central Gov-
ernment may compare notes with all the provinces and bring in an
appropriate amending Bill. If vou take away clauses 8 and 10, then the
other clauses are absolutely of minor importance and I do not think they
tend to make much improvement in the present Act. ]

The inclusion of tramway in clause 2 is also rather queer. Nowadays
the tramwavs have ceased to be of much importance and the bus traffic
has made their position rather obsolete and I do not see why a tramway
strike must be considered a matter of public importance. Nowadays
people in every town where there are tramways have got alternative trans-
port such as the electric suburban railwaye or the buses and therefore
the tramway strike is not a matter of public importance at all. It is

rather too late in the day to bring in a tramway strike as something of
public importance.

! ve have wot the water transport services. We do not know
“.h;lthir;’rmwzhey have done to the public. If people on board the ship
oo on strike, then their grievances must be very severe indeed because
the ordinary conditions are not favourable for such 8 strike. If !;ha
employers are so bad that their employees prefer to strike, I do not think
it is & matter in which the (Government or the Legislature should step in.
In fact, I would like to see provisions by which the grievances of such
people arc to be promptly settled rather than a provision by _whmh their
strike is to be declared iliezal. Each ship contains a very limited number
of persons and a boat will have much less and unless you have got a
very larce number of strikers, a strike is not an effective thing. Tf a
few people strike, I daresay it is not a matter in which the Eubhc should
come down upon them with the weight of law and say: ““You cannot
strike’’. So, until vou give some more remedies by which their grievances
can be settled, I sugeest that this should not be supported. Tﬁen:efore,
I sucgest that this Bill is not of much practical consequence. it is not
of any use, and the Assembly will not he doing anvthing bad if it throws
it out entirely at this stage. If it does not do so, T suggest that it should
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oppose clauses 2, 8 and 10 and leave the verbal amendments to the
satisfaction of the Government which has taken so much trouble to pre-

pare this Bill.

Mr. Abdul Qaiyum (North-West Frontier Province: General): Sir,
the Honourable Mr. Clow, when he was delivering his speech, harped
on the beauty of adopting the middle course and insisted that we should
see both points of view, and also carefully look at both sides of the
picture. 'These are very beautiful principles indeed, but we find that,
in practice, these very principles have been disregarded by the Govern-
ment. Anyone who reads the Act of 1929 and also the new Bill—which
aims at amending certain provisions of that Act,—will see that all these
provisions have been inserted with a view to strengthening the position
of the employers and the capitalists and weaken the position of organised
labour. The thing is so obvious that it does not require any arguments
in support of it. As on many other major issues, so on this very im-
portant issue, the Government are in the wrong because they have decided
to back the emplover, who is very well organised and who is very strong
financially, as against disorganised and illiterate labourers who have to
oppose them now and then with a view to consolidate their position and
to vindicate their rights. The Act of 1929 was bad enough, but the
attempt in the present measurc to widen the definition of public utility
services by bringing in all water tramsport and tramways is a very
dangerous step, and it cannot possibly be supported by all those who have
the true interests of this country at heart. 1f the list of public utility
services is increased, then all such services are hit by the provisions of
sections 15, 16 and 17. which are very dangerous provisions indeed. If
we read sections 15, 16 and 17, we observe that at least on paper Gov-
ernment, have tried to be impartial and to hold the scales even between
capital and labour. But when we come to see the thing in practice, we
find that labour is absolutely disorganised, very weak financially, and
that lahour organisations have only recently been started in this country.
Ae against them, the capitalists are very strongly entrenched, and they
¢an always hold their own against any attempt by labour to improve
its conditions. Now, the efforts of Government to treat capital and labour
on par cause great hardsbip, because the two sides are unequally strong.
It i just like the spirit of the Government of India Act, (and it seems
that the same spirit has been imported into this measure as well), where
all attempts at discrimination in the matter of trade and industry by
India against Great Britain have been stifled. It seems to me the same
spirit has been imported into the provisions of this Act and any attempt
by labour to organise itself will be thwarted by the attitude of Govern-
ment as exhibited by the various provisions of the Bill.

Then, Sir, the provision about making political strikes illegal is a very
dangerous provision and no representative of the people can possibly
support such a dangerous provision. If we had responsible Government
tunctioning in this countrv. a Government which had the interests of the
people at hear and which really worked for the welfare of the people,
one could trust such a Government with ample powers. But, as it is
we are foced with an irresponsible executive who always do the wroné
thing, and who are absolutely out of touch with the feelings of the people.
.Now. the only way in which the people can wrest power from the executive
is by resorting to political strikes. Occagions mav arise when.a political
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strike may become a necessity and it may be & patriotic act. As a result
of the provisions of this Bill, we are asked to declare, in so many words,
that all such political strikes will be illegal. This we certainly are not

ing w0 do. There are many of us in this House who believe that
political strikes are absolutely necessary and, at times, we may have to
resort to all-India strikes with a view to paralyse the machinery of the
Government. Further, the Governinent will meet with very strong
opposition in their attempt at making political strikes illegal. How are
we to draw the line between trade disputes and political strikes? After
all politics and economics are so inextricably mixed up together, that
even economic experts have failed to draw the line of demarcation between
politics and economics. It is verv difficult to say where politics end and
where economics begin. Now, Sir, it is obvious that labour can improve
its position by seizing political power and the only way in which it can
seize political power 1s by organising themselves. For this particular
purpose strikes may become absolutely necessary. Then, the Government
will come down and say, ‘‘this is a strike which does not come within the
purview of a trade dispute, but it is a strike which aims at political objects
and, therefore, it is illegal”, and the result will be that the persons in-
volved will be sent to the prison by the Courts set up by the Government.
Persons who are doing their obvious duty will be imprisoned under this
measure,

It is not only this aspect of the Bill which is unreasonable, but there
is one other ohjectionable aspect, namely, the principle embodied in section
15 of the old Act which is now sought to be strengthened by the present
measure. Now, this section declares all sudden strikes and lock-outs in
public utility services illegal. We know, Sir, that public utility services
are only partly controlled by Provincial and Central Governments, and
that they are also mainly ecntrolled by private enterprise. It is all very
well to deseribe the latter part of the public utility services, which are
controlled by capitalists, as public utility services. They ar3 services
which are being run by interested capitalists who are out to make as large
a profit out of that particular business, not only at the expense of the
unfortunate workers who have to work under them, but alsc of the com-
munity at large. These are all agencies for exploitation, for taking big
dividends and for exploiting labour and the community. Now, Sir, to
iay down in so many words that any person who resorts to a strike in
such a service without giving previous notice of 14 days will be sent to
jail, is an attempt to lay down a very dangerous doctrine. The time has
come when this particular section 15 should be removed from the Statute-
book., (Hear, hear.) After all how are disorganised labourers, who
are only just beginning to organise themselves in the country, going to
better their conditions? How are they going to improve their wages and
their economic condition? Certainly it is by resorting to strikes. It mayv
not he palatable to persens who draw big dividends a% the expense of
sweated labour and who exploit the community at large. It mav not he
convenient for them. It might also be inconvenient to the general public.
put the public must not cry out when they are subjected to a very ordinary
inconvenience. The question is that in this case there is a struggle
between capital and labonr and capital is unreasonable. Under such cir-
cumstances, to hold that such strikes should be declared illegal at the
stage of labour development that we find in this country, is I think plaving
into the hands of capitalists and arming the Government with very great
powers to crush the opposition of poor labour. ’
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The provisions of this particular Bill are very dangerous, and when
we examine them minutely and carefully we feel convinced that the
Honourable Member in charge of this Bill has not attempted to look at.
both sides of the picture. He has not genuinely attempted to appreciate
both the points of view. I do not blame him at all. He is a Member of
a Government which always take the wrong view, and which always taka
the view which is opposed to the best interests of the majority of the.
people in this country. Like many capitalists in this country, this Gov-
ernment also believes in exploiting the people of this country. Hence
the Government is in league with the capitaliste of this country and for
their benefit the (Government is now bringing forward this monstrous
measure before this House and soliciting our support to achieve this object.
I assure the Honourable Mr. Clow that we, on this side of the House,
are not going to he a party to this gigantic fraud which is going to be
practized on the millions of helpless, illiterate, and exploited workers in
this countrv and that we will do our utmost to throw out this most
obnoxious measure at the first available opportunity.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural).
Sir, T rise to associate myself with the sentiments expressed o eloquently
by mv Honourable friend from the Frontier. 8ir, this is a Bill whizh
cannot be said to be in the interests of labour at all. Even from the
point of view of Government which wants to be impartial as between
capital and labour, it can easily be shown that this Bill is intend>d to
benefit the employers and not the workers and if it benetfits anybody at
all, it benefits the employers more than the workers.

Sir, the Roval Commission had recommended as long ago as 1930-31
that the workers should at least be placed on the same footing £8 em-
plovers. Government have done nothing in that direction till today.
What is it that Government have done even to help our workers to orga-
nise themselves as well as the employers? They can only point to the
Indian Trade Union Act and nothing more. But that Aet is cnly a
permissive piece of legislation. If the workers are anxious to organise
themselves into a trade union, Government make it possible for them to
get it registered, but beyond that have Government tried to take measures
to see that these registered trade unions, when a particular period of time
has elapsed after their registration, are recognised hy the cmployers in
their respective trades or industries? No, Sir. Have Government tried
to help these trade unionists and the leaders of labour to get more and
more people organised into their trade unions, to colleet more funds
and in short to make their trade unionism more and more popular and
powerful? No, Sir,

But Government may say that it is no part of their duty ro do sny
such thing. But, there, T am afraid, their example is not on sll fours
with that of Great Britain or Australia or even New Zealand. In those
countries there is what is known as trade board machinery. One of
the objects for which these trade boards are established in those countries
is to encourage almost unorganisable labour to organise itself, to strengthen
trade unions and to help organised life to develop itself in the rank and file
of labour. Government have not done anything whatsoever in this country
to bring into existence any such machinery. '
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Then, Sir, they may say that they are providing for conciliation anachi-
nery, that they are not doing anything more than simply keeping tue old-
sections 15 and 16 and so on,- and that this Trade Disputes Act itself
is evidence of their solicitude for the welfare of labour and so on.
But what is it that is contained in this Act? According to seetion 3.
Government can appoint a conciliation board if _it. wishes to, b_u.t we
know that in actual practice it has wished to appoint these conciliation.
boards very rarely,—may be three times or even only once on its own
initiative? It is bound to appoint a conciliation board if both ‘parties
agree, but even :there there is a proviso, and that is tnat Gove}-nment.
must be satisfied that the majority of people interested in both parties also
put their signature to this particular application for the eunpointment _oi
this conciliation board. The second condition is very ditficult to be satis-
fied. Next, it is almost impossible for these two parties to agree to the
appointment of the conciliation machinery. Therefore, it has l'lapper_led
that in very rare cases,—uot even in 1 per cent. of the cases m which
trade disputes had taken place,—did this conciliation machinery come
to be established by Government. Then what is the earthly use of this
section at all? Tf section 3 has not really become operative who gains?
Tt is not the workers, it is the employers. It is certainly in the interests
of the employers that there should be no conciliation nuchmery, that
the workers should be left to their own wit’s ends and to the merev of
the emplovers themselves and that there should be no intervention what-
goever, either directlv or indirectly, from Government, whether T'ro-
vincial or Central. Naturally, therefore, employers have very-good reason
to cougratulate themselves on the fact that there is no provision in this
Bill for making conciliation machinery an obligatory duty on the part of
Government. Government are not obliged, as they ought to be olliged,
to appoint conciliation boards whenever there is any serious trade dispute,
whenever there is any trade dispute at all. (Government are at liberty
to appoint it or not; and as long as Government do not take up this parti-
cular responsibility of appointing this conciliation machinery, it ix the
employers who stand to gain and it is the workers who are in danger of
being vietimised.

Then when we come to section 16, as my Honourabls friena, Mr.
Abdul Qaiyum, put it, it penalises political strikes, T am not at all sure
whether the country itself and the people of our country will not be
prepared at a particular juncture to welcome a political strike. And T
am perfectly sure of one thing, and 1 am convinced about it, that it is
only through a political strike, whether you call it a non-co-aperation
movement or a civil disobedience movement, that it will be nossible for
us eventually to overthrow this British imperialism and ges complete
Swara) for this country. But I am not at all afraid of this section 16
if it is intended to prevent that strike alone, because when a raally effective
nation-wide political strike takes place, no amount of laws oa tlie Statute-
book can stand in the way of the public, and certainly we will break not
only this law but many other laws and all laws in order to upset this
Government. I am, however, concerned here in so far us it affects work-
ers alone. In a political strike every section of the community is expected
to take its place when we have to overthrow this form of (iovernment.
But in this particular thing it is the workers alone who are sought to be
brought in' and who are sought to be victimised by Government, and
that is why I take particular objection to this section. Sir, as my Hon-
oursble friend, Mr. Santhanam, has put it, it is open to a police officer
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in any part of the country to take it into his head that because of certain
phrases used by some labour leader in one of his speeches in a parti-
cular meeting, he must take it to be politically strong, and therefore
he goes on arresting as many of the leaders of labour and workers also
as he likes. He puts them into jail and places them before a Court,
and the Court may or may not find them guilty; but it is open to the
prosecution to harass these people, take this particular case right up to
the High Court and get them involved in such costly litigation that it
will be almost impossible for the workers to think of going on any serious
strike. As you know, Sir, and as you are yourself aware, nowadays those
who are interested in labour are also interested in the political emancipa-
tion of the country; and naturally it has become almost impossible for any
public worker to think of ameliorating the conditions of any section of
the people without at the same time referring to the need for us to get rid
of this British Government and of this domination of British imperialism.
The mere mention of that can be considered to be a red rag to the police.
and on that basis alone the workers may come to be harassed. I am not
afraid that eventually section 16 may stand in the way of the country.
but it is because it may stand in the way of the legitimate operations of
trade unions in this country that I am opposed to this section 16 and
what is sought to be done now. Government are not satisfied with the
old section 16; they want to make its application much more sweeping.
They want to drop those two very important words ‘‘general”” and ‘‘pro-
longed’’, and they want to keep the word ‘‘severe”. That is the story
as it comes from the Select Committee. Then mv Honourable f{riend,
Mr. Clow,—I do not know why he has seen wisdom since then,—has
suddenly realised that he must try to have some sort of bargaining weight
on his side and, therefore, he must propose to drop this word ‘‘severe’’
also in order to make some of us give up our amendments, that there
should be at least one of the two words that he proposes to drop. If it
is not a matter of bargain it makes his position much worse, because 1
have always taken him to be a champion of labour—or rather it has been
claimed that he is one of the champions of labour and 1 have taken him
at least to be a well-wisher of labour. Now, what is the story that this
amendment- supports? It supports quite clearly that here is Mr. Clow
coming in the name of the Government and saying ‘‘No, you should have
the application of this provision against political strike for any strike, pro-
vided the police take it into their heads to apply it, because these three
words are to be dropped’’. Sir, our Courts have got a very peculiar habit
—excuse me, Sir, for my making reference to the Courts—for everything
they simply refer to the British legislation that may be there on this
particular subject; and what do they do now? They look into the old Act
and they see these three words; and in this new Bill when it becomes an
Act these words will not be there, or at least two words will not be there;
then they simply wonder why it is that the Legislature has taken parti-
cular care to drop these two words or these three words and they say, it
must be because the Legislature wanted this section to be made applicable
as widely as possible, for as many strikes as possible: and once they read
it that way, they will make it impossible for any genuine strike to be car-
ried on in this country becduse it might be mistaken for a political strike.
Why is it that workers go on strike at all? It is not because it is a matter
of play with them: it is not that they simply want to learn some political
or economic or even industrial experience by going on strike. If they
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want to do that they must be very rich indeed: because then it will be a
mere matier of play with them; they can say ‘‘Let the employer suffer;
we have enough to eat and enough to clothe ourselves with and to house
ourselves’’. But they are not rich, they are very poor; most of them
are afraid to think of the morrow for their food and raiment: in the old
biblical fashion they are obliged to go on praying that they should be
granted not stones but bread for the next day; and for such people, how is
it possible for anybody to claim that they like to go on strike in a
lighthearted fashion or for no reason at all? They want to go on strike
for very serious reasons and to improve their own economic conditions.
True that they might like to go on strike some day to improve their poli-
tical conditions also, but now, when they resort to any particular strike,
they simply want to improve their economic condition. Under these cir-
cumstances, why is it that Government should maxe these exceptional
provisions in this Bill to make a political strike illegal? There is no
danger of any political strike being resorted to. Has there been one
general strike in this country which has been declared to be a general
strike? No. As far as we can see, there was only one general strike in
England and it is only after that had taken place that some legislation
came to be passed there to make it illegal. But when there is no need
at all here for such legislation, I do not see why it should be placed on the
Statute-book ounly to be made use of by the police in order to harass the
workers and their legitimate trade union activities.

Then I come to the question of public utilities. We all want public
utilities to be safeguarded; but when we wanted these public utilities
io be owned and controlled and managed by the State, why is it
that Government is not prepared to co-operate with us? Why is it
that Government are so affectionate towards these private capitalists and
commercial interests and want to leave all these public utilities in the
hands of these private interests only for their own private benefit? It
must be because the Government really does believe that the welfare
of the community is assured so long as these private individuals are allow-
ed, helped and encouraged to pocket as many millions as possible for
their own private benefit at the cost not only of the community but also
of the labouring masses. From such a Government naturally we ecan
expect only this section 15 and further extensions of the application of
this section 16 and nothing else. But is it really in the intereste of labour?
Even the Royal Commission on Labour of which my Honoursble friend,
Mr. Clow, was himself a member, and 1 daresay a respected member,
had come to the conclusion that this provision was unjust, was partial in
favour of the employers and against the workers, that this is a one-sided
provision because you make it obligatory for the worker to give fifteen
davs’ notice within a period of one month of his intention ic go on strike;
if he fails to give that particular notice, he is liable to be fined or impri-
soned or suffer both. When they have made it so verv stringent, why is
it that they have not tried to create any sort of conciliation machinery or
provide any other machinery in order to make it possible for these workers
to get their ordinary day to day grievances redressed? They have not
made any provision whatever. The Royal Commission wanted that such
a provision should be made, and T am sure that Mr. Clow was himself
a signatory to that recommendation and he accepted it. Tf that is sn,
why is it that till now, he as a spokesman of the Government has not
come forward with a Bill or a clause in this Bill providing some conciliation
machinery for all these public utilities? It is because Government really
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does not allow him to go so far as because ‘Government do not wish to
think about labour; and like other reporte of Royal Cominissions appointed
only for the benefit of the people of this country, this report also has been
consigned to the waste-paper basket. 'To penalise these workers i public
utility services in this way, without any compensatory henefit, is Lot st all
fair. What happens? As my Honourable friend, Mr. Abdul Qaiyum,
has said, many of these public utilities today are in the hands of private
individuals, companies and interests. Take the railwaye. We know how
these privately managed railways are behaving towards labour. Not to
speak of raising their wages or giving them any special privileges in the
‘matter of holidays with pay or a provident fund for their low-psid em-
ployees, the railways have not even cared to extend recognition to regis-
tered and well-established labour unions. The Great Indian I’eninsula
Railway Labour Union is as old as ten years. The Pengal Nagpur Rail-
way Labour Union is a powerful and representative union: yet these two
unions are still not recognised. What is more, the railway authorities
refuse to recognise these unions and Government merely says again and
again “We are not directly responsible for the administration of these
particular railways and so we are not able to give any assurence to the
Honourable Members that these unions will soon be recognised; we will
use our good offices’’. But they have used their good offices for vearly
an year in vain. These unions are still there without anv recoonitior
This is in regard to railwavs which are owned by the State but not
managed by them. But what about the other employers. There you have
the vellow trade unions. Many of these employers create bcgus trade
unions of some wurkers who are in their pockets, and then they say—
‘““Well, here are your own people who represent labour. If they ask for
any particular thing, we are certainly prepared to consider it, but since
thev do not ask for anything, we can do nothing’’. But if all the cther
workers ask for anything, the emplovers simply say that thev cannot
recognise that. That is the way how they behave themselves. Cnly tcday
a general strike of all tramwaymen is going on. They ere cbliged to go
on Satyagraha. Government wanted to use their good offices also, but the
Tramway company were obdurate and would not yield to the demands of
these workers; their demands are very reasonable. They want a little
more wage, better uniforms and so on. Yet the tramway company would
not yield. Does the Government come forward with any assurance that
there is any provision in this Bill to make it obligatory for the Local Gav-
ernment there or for themselves to appoint a conciliation machinery? And
vet, Bir, if this particular Bill were passed into law, it would become
impossible for those people to go on strike unless they gave a notice in
writing a8 month or 15 days in advance about their intention to go on
strike. If they do not do it or if they give a shorter notice, then they come
within the mischief of this particular measure, and each one of them is
liable to one month’s imprisonment or to a fine of Rs. 50 or both. Now,
where are they to get this money from to pay this fine when they are
already starving. Yet that is what will happen if this provision is passed.
That is why the National Trade Unions of Federation suggested that the
whole section should be deleted, or if it is not deleted. then at least
some compensatory advantage should be shown to the workers. Of course,
this idea of {heirs is on all fours with the recommendations of the Royal
Commission on Labour, but yet no such provision is made here. There-
fore, I think we ought, in all fairness to the workers, to throw out the
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whole section. But Government will not be satisfied with that. They
want to extend it to steamships, tramways and so on. Tramways are
not. the only means of communications, especially now when the buses are
sucgessfully competing with tramways. In fact, tramways are not very
popular as the buses. In Bombay, I am told, buses are also run by
sramways, and therefore they can exploit hoth the consumer, the com-
munity as we.l as the workers. And I don’t see why the tramways should
be brought within the category of public utilities. It is bad enough to
have that old section, but it is worse to extend its scope further to other
concerns. Then there are the steamships. I rather fear that there is some
legal Indian interest, but essentially a non-lndian interest behind it.
Most of this coastal traffic is in the hands of non-Indiens, and a part of
it is to be brought in here. Most of these tramways are also owned by
non-Indians. Of course, legally, according to the wonderful Parlia-
mentary Act of 1935, the owners of these tramways are also Indinns or
they are to be treated as Indians, but they are not really Indians,—and it
may be that for the benefit of these people for whom Government has
always some solicitude and whose words carry more conviction and weight
than all our words put together, they wanted to extend the scope of this
Bill in this direction except for that particular route between Commiila
and Sylhet by which people can reach Assam. There is no other part of
India where these steamships or waterways are absolutely essential for
people to travel, and for that one particular service alone there is no need
to make this provision. Government have not made out a case to prove
how many times had ‘there been any strikes at all on that particular ser-
vice, how many workers were involved, what was the damage caused to the
tax-payer and so on. If there was no damage caused to the publie, if
there had been no serious strikes, I do not see why for any problematic
insurance to be aimed at Government should come forward with this pro-
vigsion and extend it to steamships as well. They may say they have to
carry passengers, and straightaway every one of these steamers can be
converted into a passenger steamer; they may say ““Oh, we have added one
cabin here, and one cabin there, and we can carry 8 or 4 passengers’’,
If they carry even one passenger it is enough; only they have to put it
down and say that the steamer is intended to carry both goods and passen-
gers. Then it will come within the scope of this Bill, and therefore I do
not want this extension at all.

Then, Sir, if Government are really anxious about the welfare of the
community and want to safeguard the interests of the public in this
country, let them straightaway say that they are not going to restriet
these public utilities only to those which are owned, controlled and managed
by the State, whether by Provincial or the Central Government or by Local
‘Boards, that they are even prepared to extend them to those public uti-
lities which are in the hands of private employers, but which will satisfy
the condition that certain minimum  conditions of labour are offered to
workers and proper safeguards provided in so far ae the interests of con-
sumers and the public are concerned. Government are not perpared to
give that assurance; they are not prepared to make these provisions in this
Bill, and therefore I do not want this section, at least I do not want an
extension of this section,

Then, Sir, there iz a big storv behind this section 16. Thev wanted to

drop it, because they found it practically useless for them, and therefore
they wanted to have something else, and so they brought in clause 8.
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Suddenly they decided to drop this clause 8 slso and give the employers
sufficient time to create some more mischief for workers. When they
said that they were dropping section 16—that is what the Honourable
Sir Thomas Stewart said in Simla,—they wanted to have clause 8 in an
amended form, so that much of the mischief may be removed so far a=
labour and other interests were concerned, and the reference in respect of
compulsory application to conciliation machinery may be there. They
want to drop it now. Therefore, T ask what is there in this Bill left for
labour. Every strike as in the past would go on only so long as the work-
ers are able to carry on. Workers are of course welcome to apply for the
establishment of a Conciliation Board according to section 3, but Govern-
ment will not appoint it. We have seen it in Delhi. They say ‘Oh you
have now your own Governments, they can appoint their own conciliation
machinery if they want to’. That is why my European friends and others
were responsible for the creation of clause 8. They wanted to see that
whenever any particular dispute is referred to a conciliation machinery
straightaway it should be made illegal; but that is dropped now. Once it
is dropped, even if the Provincial Governments want to appoint a Concilia-
tion Board or anything of that kind, are we quite sure that the workers
will be able to get their desert? T do not know.

There is a Bill coming from Bombay which maintains that only when
recognised unions apply for such conciliation machinery,

IeM.  ouch conciliation boards will be appointed. What is
that recognised union? It must be recognised by the employer.
Which union will the employer recognise? Not the yellow
union. Therefore, - it is no good leaving the fate of the workers
to the tender mercies of either the Provincial Governments or the
Central Government, whether thev are Congress Governments or any other
Governments. (Interruption by Babu Baijnath Bajoria). You wait until
vou get your Congress Government in your province, then you will be
singing another song. I want the workers to be insured against the vage-
ries of all Governments. Every Government has ite own vagaries, and
that is why we want that some provision should be made, if not now, at
least as soon as possible, that, as soon as this Conciliation Officer who is
going to be appointed now reports that his efforts at conciliation have failed
and the strike is there and is going on, there should be appointed auto-
matically a conciliation board to study the whole questiom and place all
the facts before the public. T know that so far it is only the Madras Gov-
ernment, after my friend Mr. Giri has become the Labour Minister, which
has tried to work this section freely in its proper spirit. What has happened
there? Any number of strikes have come to take place. Why? Not
because they thought there was a labour man at the head of the labour
department, but because they have realised that there is one Minister who
knows his duties towards labour and who will not allow the workers to be
exploited by all the employers. And they have gone on strike, not for
flimsy ressons but for very good reasons, for an improvement in their
economic conditions. Mr. Giri has appointed many more conciliation
boards than this Government have done in all these vears since this parti-
cular section has been there on the Statute-book. Who has gained? The
workers, have gained. That is- why I elaim thiat this Bill, not -having amy
provision at all for compulsory reference of every trade ‘dispute to ‘a eon-
ciliation machinery, is more in favour of employers than workers. So, my
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charge remains there that Government is more partial towards employers
even under this Bill than towards workers.

Then, 8ir, the Royal Commission on Labour has recommended that
there should be a standing conciliation machinery in order to help work-
ers and employers to settle their day to day ordinary disputes so that these,
if not settled earlier, may not lead to a serious strike. Government, only
for their own State-managed railways, have recently appointed a Concilis-
tion Officer. We do not know how this officer is going to function. Wa
only know that he has not been recruited from the ranks of the welfare
workers for labour in this country, and it is quite possible that in the near
future this officer or his successor may prove to be as useless or as harmful
as the Government itself to labour. But the Government have not made
any provision that the company-managed railways also should appoint
their conciliation officers and that all the other public utility companies
should similarly do so. And as long as they are not prepared to make

that provision, it is not possible for us to agree to workers being victimised
by section 15.

1 am not so very enamoured of the claim that there should be indus-
trial peace. There can be real industrial peace only when workers come to
control the whole machinery of industry, and it is only when workers and
other toiling masses in this country come to run this Governmeut that
it is possible to dream of any industrial peace. The sort of peace that we
are having is only the peace of the dead, of peop.e who simply exist but
do not live. Because the masses do not challenge the right of these em-
ployers to run the industries as they like and jeopardise their livelihood,
there seems to be some sort of peace. What is the sort of peace that the
Government wants? That there should be no strikes when employers
stipulate whatever conditions they like without giving any notice whatso-
ever to workers, when employers insist upon paying starvation wages even
when they can pay better wages, and when employers are allowed to
swallow for themselves millions and millions of rupees without sharing
with the workers even a small portion of it, then they say there is peace.
But once the workers take it into their head to demand a portion of these
profits and ask for better conditions of labour, then they say peace is dis-
turbed. there is strife, there is struggle, there is dispute, and they place
before us a frightening array of facts of so many millions of workers having
gone on strike, so many millions of days of labour having been lost, and
for so many days and in so many industries there was so much stoppage”
of work and so on. Yes. all this only shows that there is somewhere some-
sore point in yvour industrial structure. No engine goes without letting
off steam. Only when the steam goes out you know that the engine fs.
going to run and is ready to work. 8o also, only when there is a strike
or some sort of a disturbance vou really know that workers have got to
live and you begin to think of their welfare. Therefore, I am not one:
of those who are going to be afraid of the very appearance of a strike,
Btrikes there are, and in a country like this there must be many more.
strikes, strikes almost galore, not for ever, but for a short time, in order
to improve conditions, at least to reach a particular decent minimum of
living conditions. If more and more workers take courage into their own
hands and go on strikes and then conciliation hoards are appointed, T
can assure the House that it will be found in every case that these work-
ers are being starved, are being under-nourished, are being under-paid and
are being persecuted in every manner by the employers and their condi-
tions are bound to be improved. Their conditions certainly came to be

P
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improved because of some leglalgt:un undertakeu as a msult. oi the re sort
of-the Royal Commiission oh' Habour.  When it wus belhg appomtcd there
were employers who said, ‘“Nb; we do not want any such Royil Lomﬁms-
gion”’. 'When legmlaelo:n was being undertaken, the employers * suid,
““This Government ig going tob far. We do 'not want all t_,hls lemsht,wn
Wa: are’ treating this- labour vety humanely and nicely and every plece of
labour  legislation is going to lelp fabour’’. Every r.onulmtmn board has
really tended to improve the conditibns of labour every time it was
appointed because the eonditions of labour ‘are so very bad'in this country
#nt:‘the workers are so hopélessly Hl:treated ‘and erlmted by the em-
ployers. This is' why’1 am' not goixg to discourage; éven if they wish_to
enll it, this' fever of strikés. When this fever comes, let it be a very
useful fever and not' 'a’suicidal one:. (An Honourable Member: *Can
fever be usefui?’?) Yes, it can be very useful. You had better go and
ask Mahatma Gandhi. He will tell you that fever is an indication of
something wrong in the system. When a strike takes placeé, when the
workers have taken their courage .in their hands and when. they-decide to
rigk their livelihood, the object i8 to druw -the attention of the community
and the people in that particular industry and also the Government and
tell them that something should be done to improve their - conditions.
We should weleome.that. We should really congratulate these workers
on their being prepared to sacrifice even the little pittance of a
livelihood that they are getting in order to improve their conditions.
We should- welcome that expression of discontent and take the oppor-
tunity to explore all avenues and compel the empioyers to salisfy the
minimum conditions as regards labour and wages. That is not the spirit
with which the Government is actuated. That is not anyhow the spirit
with which the Govermment hawve come forward with this Bill. That is
why I am not so much in favour of thie general eonsideratiom of this Bill.
I.do not want this Bill.. I do not want even this partioular :Act; because
I know that if this Act were not there, the Provinetal Governments will
have absolutely no excuse not:to discharge their - own duties towards
labbour and ence they are obliged to move in the matter, 1 am sure.they
will be obliged to go very much further than this Bill, even- very. much
further than the Bill that iz soughé to be introduced by the ‘Government of
Bombay recently and to do-justice to labour. Fortunately, in the provinces,
labour has come to-have a greater voice than:in this House. All - the
-members. of the scheduled eastes, a good mumber 6f my Muslim friends
& good number of Congressites' and the special representatives of labour,
all of them make a very much moare imposing array.of friends for labour
than.a few of us here; one nominated Member and. some elected Members..
‘The Government in the provinces is much more responsible and is obliged
to be much more responsive to public opinion, and therefore Government
have to take up much more radical leg‘mlah@n but they will not-do: it,
because this particular Bill is there to gwe them an excuse and they say
~“‘we have many more urgent things to do’’. That is why I do mot want
this particular Act on the Statute-book. If power is given to me todav to
gt rid of thig-Act, T will certaiuly do it bul' if I .cannot do it, then T wany
co-operation of the House to sce that as much mischief as possible. is
removed from this Bill and if posmbie to .see that this Bill is thrown out.

Tgﬁe Adsenib’ly ﬁhen n&lonmed for Lunch 411 Half Past Twa of the
ool
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-The Assembly re-assembled after Lunch at. Half.: Pash Two ot~ the
geks Mr.. Deputy, Presidept (Mr. Akhik Chandra’ Datta). in, the Ghair.,

LT

i
> Pvol. N. @. .Ranga:-Sit 1 wish to desw your.attention 4o 4. few ve-

comimendatiors mmde by the Royal Commissiér on Tabour.’ O Phige
o bialt Tepart, they st s oa Labour: Ou'pige 047

B
1 . HETIELNN |

“ *‘We:would émphasisé the fact that the mrest usefil form' of State assistance 'is
dealing witi trade dieputes is scarcély employed n-India. ‘The officiat ontlook, like
that of the public, has been concentrated largely on the final siages of disputes. As's
mulp - committees and . tribuials have been el up <oply when disputes ; had aktained
Qqqsygie_l'a!.bie magnitude, and when a.strike ‘was either imminent or in being.” Individual
officers, on tlie_ comparatively rare occasions ‘when they ' hate intervened, Eave ' algd
waited,'as ‘& rule- till the later stages: It is ‘al the cliwiax '6f a dispute, when' the
parties have completely failed to teacl a eomshon staiidpoimt, that:settlement is modt
difficult. At this stage public opinion tends'to.dewand .action.. Government, which
has been either unaware or a passive spectaion of the earlier stages, may be compelled to
intervene, and such intervention neatly always partakes more of the natiré of arbitra-
tion than cpneiliation......eoeesnnies . T4 e ety E
" "We do not suggest that the beavy artillery of the Trade Dispites Act should be
tised at this siage; we would repeat that it'is far ‘better' to get' tha parties to a dispute
to setile it themselves tham' to put forward a -sctilement for them and  attempt. by
invoking public opimion or otherwike,.to give it force. ' There are frequept occasionr
hien the tactful apd experienced official can assist by bringing the partiés together, or
Zf'putting before jeither party aspects of the other's casé which may have been over-
looked, or even liy eoggesting possible lines of compromise. . Indin has tried to cony the
Tesd valuable part of the machinery employed in Great Britain whilst ignoring the
most valuable part. There, less reliance is placed on ad %oc public encuiries of the
kind contemplated by the Indian Trade Disputes Act than in the efforts’ of conciliation
officers and others to bring the parties privately to agreement. The need of qualified
officers to undertake conciliation is greatcst in Bencak.and in Bombav; but -elsewhere -alsp
the heads of the labour departments or other qualified officers should undertake the work
of conciliation . . .. ."” o B
And, Sir, to give effect to this recommendation Government would
certainly have established a standing conciliation machinery. ~What :is
known as the Whitley Commission in England started on’ the recomrmen-
dation. and on the initiative of the late Mr. Whitley who was the chair-
man of this Commission and the same kind of machinery eould have

been established in this country also, but Government have not done

“Mr. A. @. Clow: We are precisely doing_ that, in clause 11 -of the Bill.

.. Prof. N. G. Ranga: Instead of that, they have simply tried to give
belated effect to one of the many recommendations made by this Com-
mission that there should be appointed eoneHiation officers. : 1 say it is
rather too late in the dayv, because the Bombay Government itself has
appointed a conciliation officer long ago; the United Provinces Govern-
ment, proposes to appoint one, and now for this ‘Government to say that
it will he open to Provinecial Governments to appoint ccnciliation officers
is really not going far enough. Conciliation officers there must be, at
least in every industry which is declarad to be a pubdlic utility. Even
that is not proposed to be done by this Bill. Tnen, Sir, in regard to

public utilities, they say on page 846:

“The principle is accepted in a number of other countriers and had found a place
in certain other Indian Acts long hefore the Trade Disputes Bill was introduced ; hut
it is not one which commends by any means universal assemt. In our view the weakest:
point of the Indian provision is that, while it restricts the powers of workers in public
utility services to coerce their emplovers. it gives in return no assurance that their
grievances will recéive a hearing. - We have made elvewhere pronotala ‘to alter the
poition of raitway workers in this respect. . With regard to: the other .classes. to whom
the' gection apnlies, we think the question of nroviding mesns _f'o*_ the impartial examina-
tion of disputes should have early consideration. The dabger that must Be faced’ here'

' b2 "7
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is that the external machinery set up for arbitration may be invoked without adequate
cause, e.g., that strike notices may be sent whenever a workman is dismissed, and that
there may be a corresponding disinclination to settle disputes internally. This danger
can be minimised in various ways, e.g., by making arbitration conditional on a definite
failure of the parties to reach agreement in a reasonable time and on a substantial
measure of support for an application. and by requiring a deposit of money with each
application. The deposit required, which could be forfeited if the application proved
o be”trmal or. vexatious, should not be larger than is necessary for the purpose in
view.

Lastly, I wish only to state that the Bill, as it is, is not at all in favour
of workerg, and for the sake of this paltry provision, that is, the last clause
of. t.he Bill, it is not fair that the House should be asked to accept this
Bill in toto, because the Bill on the whole weighs more on the side of the
emp!oye.rs and a.ga.inst the workers. I, therefore, request thé¢ House not
to give its sanction to this Bill as it is placed before the House.

Mr. T. Chapman-Mortimer(Bengal: European): Mr. Deputy President,
it is not my intention on this occasion to go into any lengthy examination
of the Bill now before the House, nor is it my intention to deal in
any detail with the various points of criticism brought against employers
by some of my Honourable friends opposite. Tt is, howsver, necessary
that we, in this Group, should set out our attitude briefly and in broad
terms in regad to certain general charges that have been made against
employers as a class—and we, as a Group, represent a fairly large section
of employers—and also to set forth our general attitude in regard to the
motion now before the House.

In regard to the general charge that employers are opposed and have
been opposed to any kind of legislation for the amelioration of labour, ¥
think the answer to that is to be found in the attitude of this Group, and
of other Groups representing employers, during many pieces of legislation
which have been dealt with by this House during the last five years. Tt
has been suggested that very few recommendations of the Whitlev Com-
mission have in fact, been implemented by Government. My Honour-
able friend, the Labour Secretary, will, I feel sure, deal adeguately with
that charge. So far, however, as I can see, it seems to me that a great
number of very useful recommendations of that report have in fact, heen
implemented under the guidance of a recent colleague of ours, Sir Frank
Noyce, and under the guidance of his able Secretary, my Honourable
triend, Mr. Clow. As I have said, in our attitude towards th‘ese various
pieces of legislation introduced in the past will be found, T think, a suffi-
cient amswer to those who suggest that employers on this e_ude. of the
House at all events are unsympathetic to any kind of legislation designed
to assist and ameliorate the conditions of labour. Then, Sir, the second
and more specific charge is that employers of labour are out g_enerally to
crush labour, to impose upon it conditions of work ‘which are intolerable,
and to impose wage rates and other conditions which are not calculated
to improve or to rsise the standard of labour. Well. Sir, T nbso!utely
Aenv that charge and anyone who knows anything at all about the history
of labour conditions in this country during the last 30 vears would, T
feel certain, agree with me, in denving that charge brought in a general
wav against all employers, whether European or Indian.

Then, Sir, in reeard to our attitude towards the motion now hefore
the House that the Bill to amend the Trade Disputes Act, 1929, be taken
into consideration: to that question we answer with an affirmative. We
are in favour of this Pail being taken into consideration. Tn that connec-
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gion, [ should like to take the opportuni -
fate my Honourable friend,” the Labour p%ecfgtl;gv, :::1 ﬁigﬁ:y
able analysis he gave when he introduced this Bill. In that connec-
tion, too, I should like to say how much all sections of the House,—and
t behe've I am speaking not only for our section but for others as well,—
appreciate his attitude towards this House. He knew very well that in
:.)h;e matter of clause 8, which deals with section 16, very strong ieelings

ve beeu uroused in different quarters and for quite different reasons by
persons approaching the subject from very different angles. Knowing that
as he did, he took very great pains to explain his own position and to
show how he and the Government, he represents tried to approach this
problem; why it was that they first put forward a proposed new section
16A; and why it was that in the Belect Committee they altered their
point of view. Finally, he gave a definite and c'ear undertaking to. the
House—at least, if I understood him correctly—that he and the Govern-
ment realise that it is important that every avenue should be explored
to see whether something could not be done to make it possible for the
settlement of strikes, and discussions in regard to such settlement, to
take place in a better atmosphere than is always possible when you have
the bitter feeling aroused, that normally is aroused when men are still
on the strike or employers are still in maintaining a lock-out. Therefore,
from that point of view as well as from his own general attitude towards
this House, I appreciate and I know that we, in this Group. all appre-
ciate the attitude of my Honourable friend, the Labour Secretary. I
agree with him—and T feel sure aldo here again, many others ngree with
him—in thinking that this Bill is not a very momentous Bill. At the
same time, as it has emerged from the Select Committee, it has been
improved and is designed to assist in the creation of suitable machinery
for dealing with industrial peace. My Honourable friend, the Labour
‘Becretary, very capably pointed out that there is a limit to the possi-
bility of providing by legislation for the promotion of industrial peace.
Obviously, that is so and must always remain so even if we live in the
paradise that my Honourable ‘friend, Prof. Ranga, looks forward to, be-
cause in the last analysis the relationship between the employer and the
employee,—whether the employer be the Btate or an individual,—de-
pends on the personal contact of the individuals concerned and on the way
in which these individuals handle any particular problem that comes be-
fore them. At the same time, something can be done by legislation to
promote industrial peace and it is from that point, of view that T welcome

: it i (clause 11 as it was in the original Bill} dealing

clause 10 as it is now h
mi:;li: eConciliation Officers. My Honourable friend, Professor Ranga,

! 0 i issl hich I
ted at length from the Whitley Commission report for reasons whicl
;Iilr]ﬁ it very dgi‘fhﬁcult to understand; because all he did by quoting, ir the
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Governments from implementing their own promises to labpur or -their
other supporters, or in ofher ways from taking action designed o improve
and promote industrial peace. I am perfectly certain my Honourable
‘friend, the Labour Secretary, will deal trenchantly with cormments of
that kind because they are, of course, quite wrong. PR

It is, then, suggested that this Bill was promoted by eapitalists. . One
Honourable Member even went so fur as to suggest that we, in this -Group
promoted it. All T can say is I wish he had been present at our dis-
cussions on this Bill when it was first introduced a year ago. He would
have realised then that so far from having promoted it we did not like it
‘at all. Tt has now been improved very considerablv. In:the first plaae,
the obnoxious clause 8 has now been largely deleted and section 16 of
the Act, slightly amended, has been restored. In the second place, clause
10 hae also been improved. Therefore, we have very adequate and
reasonable grounds for changing our opinion. We are not, I think, umong
those who believe that merely to say the same thing day after dav serves
anv useful purpose or is & mark of intelligence. I feel sure my Honour-
able friend, the Professor of Economics on my right, being as he is @
recker after truth and learning will agree with that point of wiew.

Then, Sir, it was suggested, for what reason I could not quite under-
stand, that public utilities will really be only public utilities if they are
owned by the State. We may all have—and many of us do have—very
strong views on one side or the other in regard to State-ownership or
State-management or State-control of industry and, in particular, of public
utilities. But that fact need not blind us to a realiration of
realities,” and the reality of the position is that, if you are managing an
Electricitv Supply Corporation or a Water Works or some transport or
other facility for the convenience of the public. you are conducting a publie
utility just as much if you are s private employer as you would be 1f you
were a State employer.

Lastly,—and I have almost finished.—it was suggested in one duarter
that the object of this Bill and the underlving intention of this Bill' is,
ir some wav or other to, stifle the organisation of labour in fhis eountry.
Well, Sir, this Bill has directly nothing whatever to do with the orpanira-
tion of labour, which is dealt with under the Trade Unions Act. At the
same time, it is obvious that any Bill relating to trade disputes must, to
some degree, affect the development of trade imions. Of that, T-need not
rav more at this stage except to say that T am quite certain that it was
?ar__from being the intention of so well-known a friend of lahour as my
Honoureble friend, Mr. Clow, to bring in a Bill designed :to stifle the very
natural and proper development of trade unmions in this country.. '

- Mr. N. M. Joshi (Nominated Non-Official): Mr, Deputy President,
mhen the House discussed the motion that this Bill be circulated to elicip
publie opinion, I took advantage of the opportunity to express my views
on the princinles and some of the important clauses of this Bill. T shall,
therefore, confine myself on this occasion to examine the changes which
t¢he Select Committee has made in the provisions of this Bill,, o
" While '*{uovin - that the Bill be taken into cozaﬁiderat;inn - .
able the SEcretasy for the' Department of Labour stated thatt}’; tgl?%?]‘,t
fhose who try to tepresent the interest of labour and those who. try 4o
tepresent; the interest of employers differ -congiderably and he expressed his.
view also that this is a Bill intended to bring about industrial pexce and
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we should, therefore, examine it not from the point of view 'c e
from the poip,t of view. of employers alone hm&l from the poizi L‘Ebg?e;“f;
the .community as a whole. In his speech, he nlso quoted & friend of
his in th_e British Trade Unions movement who expressed the view ‘tha%
a strike i8 a declaration -of war. Now, Sir, on these general remurks: of
the Honourable Member who represents the Department of Labour, T
u:'ould make only a few remarks. Let me assure the Honourable the
Secretary of the Department of Labour that I agree with his friend in
the British labour movement that a strike is a declaration of war. Bu#
18 the Honourable Member surprised that there should be strikes in -a.
system which is based upon the principle of war, the principle of struggle—
we call it by the milder term, the principle of competition. If your whola’
svstem is based upon the principle of competition and struggle, what elge
do vou expect except a strike. You may call it oy a frightening namne,
call it war, but you cannot escape strikes, you cannot escape war if you'
adopt the systemn which is based upon the foundation of war. I would,
therefore, like this House not to be frightened by the use of the word
“‘war’” for a strike. Many of us, perhaps most of us, practise the act of
strike practically every day in our life, Sir, these acts are individusd aets.
T -go to a shop, the shopkeeper asks for a price, I refuse to pay that price
and T return without purchasing the article. This is a sort of strike. What.
does a man do when he goes on strike? The employer offers him certain
eonditions, he does not aceept them, lie refuses to work. Now, what is
there frichtening in this act of refusing to work. You may call it war,
hut there is nothing to be frightened about it. Sir, although I have tried
myv best to represent the interest of labour in this House, let me assure
agnin this House and the Honourable the Secretary for Labour that T am
against strikes as much as he can be. Sir, T know that in this war, in
this strugele. the side of lahour is weaker. labour suffers more on account
of the strikes than the emplovers do. The labourers starve on account
of the sirikes, the employer may suffer some loss. The employer may
lose Rs. 100 out of & thousand, but he does not starve on account of
that. T am, therefore, mot generally in favour of strikes. But, Sir, it
we are against strikes, if we stand for industrial peace as T do. then a
Bill merély to settle strikes is not going to brine about industrial pence.
The Honourahle the Secretarv for. Labour stated that in order to bring
about industrial peace there must be .legislation of various kinds. T do
not know what he meant. . i
. Mr. A, @ COlow: I did not say it. ]
. ) of
Mr. N. M. Joshi: The Honourable Member thought that the Trade
Disputes Bill was going to bring about industrial peace. Well, Sit, indns--
trial peace is based upon social justice. If the svstem: under which the
workerg work is just, you can expect industrial peace. But if yout system
ja such that there must be strikes, then any: amount of legislation t-h.at
vou may pass for settling disputes is not going to hring about industrial
peace. Therefore, Sir, let us not talk whout industeisl peace when we
rre discussing measures for the settlement of disput2s, T do not wish to
o into the history of this lecislation, because, as T have _‘saéd, I .htave

. DT

rlteady -spoken on that subject."

The mhin clause of the Bill fs clause 8 which is f?ﬁlhsﬂ.t_utled in place,
A dectign 16 of the aricimal ‘Act, “Béetion 18" of the ‘origindl Act madé
rértain Btrikes iMlegal. The first is that the' object of a strike is beyond
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the ordinary object of an industrial dispute, the dispute in an industry
‘'m which workers were employed, so that if workers in one industry went
on strike and the workers in another industry wanted to support them
i that strike and went on strike, even the object need not be a political
cne, that was one of the elements which made that strike illegal. So,
Sir, those people who feel that that section 16 was intended only to deal
with political strikes are not quite right. $Sir, the second element in a
strike which made strike illegal was that the strike besides having the
object of helping the workers in more than ome industry, should also have
tue object of compelling the Government by doing something which was
likely to cause hardship to the commumity. Well, Sir, my objeet in
geing on strike sometimes may be to compel Government, because Gov-
eranment not only deals with political matters but industrial matters too.
By doing that causes hardship tc the community. Sir, the. Honourable
Secretary for Labour and the House will agree with me that in any strike
it the number of people involved is large, there will be some hardship

sp w U0 the community. Therefore, it is not with political strikes only
"7 that this section 16 deals. If we say that it is only political
strikes that this section 16 .deals with, then we shall have to examine
the meaning of the word “‘political”. T shall give you an example of a strike
which in my judgment is not political but will be covered by section 16 of
the original Act. Let us suppose that the Government, in a fit of genero-
gity, have established a systemn of health insurance, and have made it
applicab’e to the mining industry but have not applied it to the textile in-
dustry. The men in the textile industry do not like this discrimination and
they go on strike. The miners, on account of a feeling of solidarity of
labour, join the strike. Sir, this is a strike the object of which goes
heyond the industry. This is a strike which is obviously intended to
pring pressure upon Government. You may say it is to coerce the Gov-
ernment; but I say it was a strike intended to bring pressure upen Gov-
ernment. The strike of the miners may cause some hardship to the public
and the strike will come under the provisions of this-section 16. I do not
think there are many Members here who will call this strike a peliticad
strike. Tt is, no doubt, a strike intended to coerce Government and to
bring pressure upon Government. Tt is no doubt a strike ‘which extends
beyond one industry, but it has absolutely nothing to do with politics or
what we generally consider to be a political strike; and this section 18
will applv to that strike. Moreover, 8ir, I should like to say one word
to those Members who generally do not like politicsl stn'keg.. T mav state
that T am too generally averse to the method of using pollt!cal strikes for
gur ordinary political agitation. But that is a different thing from saying
that a strike is an illegal weavon for political acitation. We do not con-
sider non-co-operation as an illegal method of political agitation. - A shop-
keeper-cloges his shop s a .measure of political agitation. We Lave no law
to punish the shopkeeper.

_ Mr. Mann Subedar (Indian Merchants’ Chgmbet" and Bureau: Indisn

Commerce): In cantonments, Yes.

Mr. N. M. Joshi: But a man can close his shop a6 & method of politi-
cal agitation. We have & great service called the Indian Civil Service.
Those gentlemen may. go on strike apd I, am quite sure they will cause
great hardship to the.public, . Their object will be political. Is there
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suy law or.any section in the Indian Penal Code which will say ths
; n the say that th
gentlemen will be put in jail on account of their going on :Zrik'e? e

An Honourable Member: They will get the sack.

Mr. N. M. Joshi: If they get the sack, industrial workers will get the
sack too; nobody escupes that sack. The question is whether the act is
an illegal act. A whole community may go on strike; we do not consider
their going on strike as an illegal act. A shopkeeper may close his shop;
the, pleaders und barristers may not go to court; that is not an illegal act.
But if an industrial worker does not go to his factory on account of a
political motive that is an illegal strike. Sir, this section 16 is a discri-
minatory section. Whether or not you approve of non-co-operation or a
strike as a political weapon, you have no right to discriminate between
politicians belonging to the middle classes and politicians belonging to the
working classes. If you are against strikes and against nom-co-operation,
let us have a law which will apply to everybody, but it is wrong that there
should be one law for the middle classes and another law for the working
classes in their political methods. Sir, this is my main objection to sec-
tion 16 of the oviginal Act; it is a discriminatory piece of legislation,—one
law for the middle classes and one law for the working classes. If the
Government of India wanted a law or if the members of the European
Group want a law or any other Members of this House want a law against
political strikes, let them have a separate piece of legislation for dealing
with political strikes. . Let them include, if they like, the industrial
workers in that law; I shall not object. But to have a discriminatory
legislation only in the case of industrisl workers is wrong, unjust and un-
fair. Sir, I shall not deal with that aspect of this question. Section 16
of the original Act has been in existence for more than nine years. Now-
the Government of India have come forward to change section 16 of that
Act by removing certain restrictive words in that section. According to
section 16 of the original Act, a strike could only be illegal if the hardship
that was caused to the community was severe, general and prolonged.
Sir, when this Act of 1929 was introduced, Mr. McWatters, whe was then
the representative of the Government of India in the Legislature. stated
very clearly what in his -view was an illegal strike. Mr. MeWatters
stated in the House that some friends of his from Bombay were very glad
that the Government of India were introducing section 16 of the Act
becayse his friends in Bombay thought that section 16 would prevent the
strikes that generally took place in Bombay. Mr. McWatters made it very
clear in the Legislature that section 16 was not intended to apply to
strikes that took place in Bombay. The Honourable the Secretary for
Labour stated that the object of the Government of India was the same
as before. The Government of India have stated in the Notes on Clauses
that the object of seetion 16 has failed. The :0r§ginal cbject of sectmn.lﬁ
was not to apply to strikes like the Bombay strikes at all. I should like
to know how section 16 has ever failed. There was a case made in
Bombay which, in my judgment, was a very foolish case. After the state-

ment made hy Mr. McWatters, to spend public money on a case of a str‘il.:e
in Bombav for an increase in wages or rather for restoration of a cut in
: y ever apply to that strike

wages was a very foolish act. Bection 16 could n i .
and Government merely wasted public money. After having committed
that follv, that Government spproaches ‘the Government of India and
states that *your law is not of much use to'us. . ... ...
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Mr. M. 8. Aney (Berer: Non-Muhammadan): What wes the result of.
that case?

Mr. N. M. Joshi: The case did not stand: it failed. I should like to
know from any one who supports the report of the Select Committee how
section 16 of the Government of India Act has failed. Were there any
general strikes in this countrv? How many general strikes took place in
this conntry which caused great hardship to the community? Govern-
ment failed in Bombay. There was only one case brought under section
16 and Government failed: they failed in a case which was never intended
to be covered by section 16. and that the case was not to be covered by
section 16 was clearly stated by a representative of the Government of
India in this House. There has heen no strike in this country which
could he covered by section 16. It may be said that the Government of
Tndia believes in prevention. My Honourable friend, the Secretary for
Labour, stated that prevention is better than cure. T agree with him.

Blut- is there any danger or any risk of a general strike in India taking
nlace?

Mr. F. E. James (Madras: European): It is imminent.

Mr. N. M. Joshi: Is it imminent? Tf it is not imminent. why waste
public money and time in passing legislation? There are many dangers
against which we have not vet provided. We have not wasted public
time and money in fighting imaginary dangers. My Honourable friend,
Mr. James, says: ‘It is imminent’. He may know my countrv more.
But is the House going to agree with him that there is a general strike
imminent in India?

Mr. F. E. James: In South India, Yes.

Mr. N. M. Joshi: He savs now: “‘In South India’”. Next time, he
may suy a general strike is imminent on his own plantation. Section 16
of this Act is not intended for these strikes. Tt is wrong, therefore, to
try to pass legislation agninst imaginary dangers. There is no danger of
a general strike in this country, and. therefore, we are wasting publie
time and money in trying to pass this legislation.

1 do not wish to deal with the particular clauses of this Bill. But I
hope that the House will examine this Bill from the point of view of the
community, from the point of view of fairness and justice, from the poing
of view of practicubility, and I have no doubt the House will come to the
conclusion to which 1 have come-

Mr. Amarendra Nath Chattopadhyaya (Burdwan  Division: Non-
Muhammadan Rural): Sir, T fully endorse the observations made by the
Honourable Mr. Joshi as also by my friends who have spoken previously
that this Bill which is before us for consideration is not a desirable Bill..
The Bill, as it has emerged from Select Committee clearly ghows 'that
out of 15 members, nine members have given a minute of dissent.
Bomehow or other both capitalists and Labour representatives have given
their minute. of dissent. FEven there is a note of dissent by the Honourable
Mr. Aikman. TUnder these circumstances I think the Honourable Mr.
Clow, the Labour ‘Secretary, should have givem up the consideration of
the Bill for the present and should introduce a hefter cne hereafter. This
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is an amending Bill. I do not see that the amendments proposed have
really done anything to improme upon the original Act.  :As sll my friends
haye pqmted out, the nnpori;ance of this Bill depends on section 16 of
the -ongmal &ot—the right to. strike. The. original Act says: ““Special
provision for illegal strikes and lock- outs First of all, it is a prerogative
of orga.msed 1abour to combine .against the.u' employers and to have .their
legitimate grievances redressed: and a strike is. the only legitimate weapon
with which the poor helpless labour can,organise under the guidance of
men who have sympathy for them and who work for them as labour
representatives. The Bill under discussion wants.to take awav that right
by introducing these amendments about which every one. of the Honour-
able Menibers, who spoke before me. has pointed out. (“lq.uqe 8 .cf the
Bill says:

“in clause (&) the words ‘general and prolonged’ shall be cmitted.”’

It also says:

 “in claPae (a) aﬂ.ve “’ll.. W’Ol.db oi.mn. than’ Lhc. words ‘or in addltmn to shall be
il:_lnertc

By the addlﬁmu of these two wonds, it takes aw ay the right altogether;
for any purpose 2 sttike may be, said to be illegal. So this is not an
improvement. It is rather depriving the labour of their legitimate right
to combine and go on strike to have their grievances redressed. And
what does the proposed omission of the words ‘‘general and prolonged’’
from section 16 mean? A strike may be declared to be illegal as soon as
it is on. Even if it be for a day or a very short period, the removal of
these two worde will take away the right to strike. If these words are
really ‘removed, then, I am sure, Mr. Clow will agree that it takes away
& very great right and'privilege of the poor lahourer, and, therefore, he
should sgree not to press these amendments. The rights of labourers to
express their feelings freely and frankly and to ventilate their grievances
in .an open manner should be freely encouraged if Government is really
anxious to provide a peaceful life to labour. Sir, we have been witness-
ing these days the prosecution and conviction of labour and peasant work-
ers. «omewhat unjustly on various pretexts. Various sections are being
applied for preventing them from working amongst their own countrymen
to remove the illiteracy, and ignorance of labour and of peasants and,
therefore, we should not be a party to a measure like this which, instead
of encouraging labour to improve its condition, seeks to teke away the
legitimate richts to express itself freely and frankly in regard to their
mmdition generally.

* Then, Sir, with regard to the other small amendments, I think, if
they are examined rightly, it will be found that they also are not calealated
to improve the original Bill. T would, therefore, ask the Honourable the
Labour Secretary to reconsider the Bill which has emerged from the Belect
Committee and postpone its further consideration. If he really means to
improve the conditions of labour and -bring about peaceful conditions in
labour, which it is almost impossible to expect under the present system,
he will be well advised to introduce another new Bill and circulate jt for
public opinion. The present. measure is not at all aceeptablé to any one
ot us, as it is not calculated to advance the cause of labour. T hope the
House wﬂl reject this measure. g ey

‘l’, .Saml Voncdaohalt.n Glétty (Madms Tl‘rdlan (ommerce) Sir, 1
rise to take part in this debate, not so much as to differ from the several
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Fionourable Members who have spoken on this measure in the sentiments
they have expressed, but with ‘regard to the relevancy of most of the
points raised in the debate. Sir, my friends who have Precesl:ed me have
referred to very many disabilities from which labour in this country is
suffering and would suffer under the proposed amendments. They have
accused the Government of being more partial to capitalists as against
labour. With all respect to their opinions, T must say that their speeches
savour more of special pleading for labour than constmuctive criticism as
legislators on the amendments suggested here. I am not an n}duﬂtnahst..
nor an employer of labour. ‘I consider myself to be a white collared
{abourer : o

Mr. N. M. Joghi: You are a middleman.

Mr. Sami Vencatachelam Chstty: In fact, except while at Delhi and
Simla. I perhaps wok for more hours than a labourer is allowed ‘to work
under the Labour Union Regulations. T really disagree with my friends
if thev want to import in season and out of season considerations which
are more relevant on political platforms  than fin legislatures like th-m.
We are todav engaged in consideving certain amendments to an Act which
has already been passed. o

Now, Sir, it is the duty of the Legislature to keep the scales even and
to see how far we can improve the conditions.of labour without affecting
the general prosperity and the econowmic progress of thig country. - Today
it is not only the probiems of labour and capital, industry and egricul-
ture, that are the pressing problems of this country, but thie most import-
ant problem of India, in which every shade of political opinion ought te
be engaged, is the economic regeneration of this country, . and I am sure
my friends, who spoke before me so vehemently on behalf of labour,
would be the first to acknowledge that what they really meant by the
economic regeneration was the economic prosperity of the masses of this
country. That they and I are sitting on the same Benches is an indiea-
tion. Sir, that irrespective of our personal opinions, we are both engaged
in that grand work of the economic regeneration of this country. There-
fore, every energy of every political section and of every section of the
population of this great country ought to be harnessed to solve that press-
ing problem. Now, I beg of my friends to examine the conditions and the
restrictions which countries like Germany and Japan have imposed in order
that those countries might develop economically and materially. Some

of my friends have got unalloyed love and affection for Nazism and Com-
mumsm, and what do these *‘Isms’’ mean? ' '

An Honourable Member: Not on these Benches.

Mr. Sami Vencatachelam Chetty: Sir, I personally like Nazism for the
economic drive it has got . . . . ' .

. Mr. N. M. Joshi: You like it because you are guite safe; the .Gove.fg'-
ment s also Nazi. Y ] L AR ne L -

Mr. Sami Vencatachelam Ohetty: Therefore, it is not a
admirer of certain aspects of these two’ **Isms’' which ‘séem

SE
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whole horizon of this world. What did they do in respest of the indus-
tries of their respective countries? Nazis cannot be accused of lack of
patriotism or of a disregard for the development of their country when
they do not impose restrictions on the development of their industries,
nor did they accuse communism when thev abolished trade unionism ss
soon as they got into power. Sir, my point is that, if today we want our
indust-ies to compete successfully with foreign countries, it is desirable
that the relationship between the industry and labour in this country
must be as peaceful as possible so that all may benefit by an arrangement
of that sort. Mv Honourable friends always speak of the industrial
labour, which, after all, is not perhaps one-tenth of the whole labour
population of this country. What about the nearly 85 per cent. of
persons who are dependent on agriculture or labour dependent upon them?
I have not heard any words spoken on their hehalf. We speak of the
industrial labour because it has gained strength by ' orpanisation, it has
gained momentum by the very fact of eollective bargaining with employ-
ers, and we would like to keep in the good books more of that section of
labour than we attempt to do good in respect of the agricultural labour.
In matters like this, it often happens that the community which has got to
be benefited is rarely taken note of.

What is it that we are trying to do for labour by the vehement oppo-
sition which has been advanced by several speakers on this occasion?
The amendment of the Act seeks to provide that in respect of public utility
concerns it would be penal to strike without notice. Is that a dangerous
provision? I am glad that some speakers, at least, have admitted the
justification of a provision of that sort in cases where those public utilities
ave owned and managed by the State. I, for my part, shall be one with
them if thev should fight for the nationalisation of such public utility
concerns. But, so long as we are not able to succeed in that, the mere
fact of our failure in that direction does not change the necessity of safe-
guarding and protecting the public utility concerns from lightning strikes
of the sort that are sought to be prevented. I would ask, if all the milk-
men should stvike on a particular morning, what would happen to the
erving children? And what would happen to the invalids in the hospitals?
There would be neither curds for me nor buttermilk for those who are
jailed. Apart from that, the electricity concerns, transport concerns. and
all those others, which hv accident are now in the hands of private persons,
are really serving the public and it would be disastrous to have any strike,
without notice, in such concerns.

Another point that was raised was that if a particular dispute does not
confine itself to a particular grievance in the particular trade and if it
should Be resorted to on account of something else which does not concern
that partciular grievance, that is also punishable. My Honourable friend,
Prof. Ranaa, has taken strong objection to that provision, but he himself
refuted his own arguments bv openly advocating a general strﬂce of all
persons in all trades if it could serve some national purpose. Wlth regard
to political strikes being subserved for national purposes, T think one has
to protect labour from nersons who propound such theories and make use

of them for political purposes.

M N. G. Ranga: Then vou have to save them from the Congress’
itself!
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. .Mr. Sami Vencstachelam QOhketty:: Not ab- ail.-. Fhe :Congress. hos
rightly shown. the proper:quarterto my friends like: Prod. anga in respect
;tp poﬁties. The Congress is not so.irvesponsibbe; nor §s it "m"short-mghbe_d
as to think.that we could .makeé use of these labour: trowbles for further:
ance of political ends., My Honourable friends have taken-obJection fo the
notices being . ipsisted upon in respeet of strikes. Suppoesing the tables
are turned. and .no notice -i8 given: for & feck-out-of workmen, would my
Honourable friends ook at that :-state of affaive:with comaplacency?. ‘1 amd
syre they will be the first to, condems wi adv likre; that dn:uhhe_‘part o!-‘t.l;e
emplogers, and.the employers would be rightly condemwed in-cases of
such lock-outs,  After . ail, it is .net. . our-intention to-foment trouble
between labour aund industry, It is-ouy’desire -to ses thht these two
sections consider themselves: to be profit-shaxers in the, undertakings-in
which they are; engaged. 1 think our eitempts. must Jwe! in orderto
restore friendiy. relations instead of pulting -belore them larid -pictures
with absplutely. ne. prospect. of realisation- either .in the near or in the
remote future. -1, therefare,. think that we.would be doing a great cis-
serviee to lubhour if we do not tell them . that strike is only a lost resort
in a big dispute and not.a.first resort as it has:been .gemerally used.

My Honourable friend, Prof. Range, has meéntioned that 'my friend,
Mr. Giri, is gatisfied with the labour movement in South.India. 1 think
I'also kmow Mr. Giri, if not as intimately as Prof. Rangd, at least suffi-
ciéntly well to knmow that he is by no means pleased with the manner in
which strikes have beén resorted to in South India. As a matter of
tact, one complaint of labour in South India against the present Govern-
ment in Madras is that'the Minister of Labour bas not encouraged them
in their somewhat hasty ‘steps to strike’ work. My Honourable friend,
Mr. Avinashilingam Chetttar, will bear testimony as to how these strikes
have been resorted to i Coimbatore where there has been a phenomenal
industrial progress during recent years. = - '

Prof. N. @. Ranga: Read the reports of the Conciliation Boards.

‘Mr. 8ami Vencatachelam Chetty: If thesce grievances were based upon
inadequate wages or unsatisfactory conditions of life and surroundings,’
I am sure emplovers would consider’ verv favourably indeed those
demands, and when they fail to do so,”there will be enough perspns who
would compel them to afford the necessary requirements of a good socisl
life. But, in most cdses, they are vesorted to for imaginary grievances
and with a certain prospeet that if they ‘eoltectively strike and bargain
they stand to get the better of their employers.

I am glad that my Honourable friend, Mr. Joshi, has admitted that
in almost all these strikes that have occurred in this country. in not one
single case have the strikers been benefited. That is the experience of
persons who have been in the labour movement. That is exactly the
reason why those gentlemen who want to speak on behalf of labour must
be very careful and cautious. I am at one with them -when- they plead
for the betterment of the conditions of labour, but I shall certainly not
advocate a strike which is a dancerous weapon and which should be
resorted to only as a last resort. Mv friends in the European Group are
in the anomalous position of being financiers of industry in this country.
If they were not the financiers, they would have been more vehement
than Prof. Rangas in ssking for impossible conditions:. far the simiple
reuson that Indian industries may not prosper., We should not falt im
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line with the Government, who generally.-put on time ¢loak 'of being'bene-
tactors of labour and ask for conditions which in tne field, of gompetition
‘éaf- hardly .be satisfied by the nascent industries' which are __ht;ﬁgg-ﬂn- for
éxigtence iw this’ country. My friend reminds me of protgction.. 1t is
axactly for the reason that you and I are compelled to pay for this pro-
“tection” that ‘we must see thut there is no ill-fecling between labour and
mdustry. Every strike means loss to the person who gives the. protgction,
T$: means ‘a"lods ‘in the development qf the industry and it alse involves
loss by the ' 'suspension of the work' which a strike naturafly imvolves.
There will ‘be time énough for us to try to put a Labour Government ¢n
the Governiment Beriches when the Congress comes into power, Till then
it 18 our bounden duty to' see that economieally we are improved so that
we may not go - under in the field of international competition. My
friend, Prof: Kenga, may perhaps be flie I'remiier of a Labour Govern-
ment in the future and, I am sure, that if he desires that if a particuler
imdustry ‘otght ‘to be developed he would see that all these concessions
are withdrawn- from labour, so that these industries might develop. 1
do not think nty-friend is right in accusing me for speaking on this
becasion as if 1 was speaking on behalf of the capitalists. No such thing.
I am merely speaking on behalf of the general community and the general
progress of the country. It is not necessary that we must always .use
this. weapon of strike. The offices of the Conciliation Boards must. he
freely used and thé workers must insist upon the Conciliation Boards
hearing their ‘side of the case and getting their grievances redressed. If
the workers feel that their case is strong, that is an ‘argument why they
should ‘approach the emjployers. before they resort to strike, so that they
may retain the sympathy of the general community, So, T think we
must proceedin the direction of constituting compulsory arbitration boards
in order to resolve the disputes or differences as they arise, so that they
may not be magnified into a general grievance so as to justify a strike.
With these 'words,” T hope that we shall proceed to the next stage of
considering the amendments.

 Mr. Broiendra Narayan Chaudbury (Surma Vallev ¢um Shillong; Non-
Muhammadan): The.object of this small amending Bilt is two-fold. Tt
seeks to provide for the settlement of the disputes. In the original Act,
we had provision for a Court and a Board but in this Bill by. clause 17
we are going to provide for Cénciliation ‘Officers. This is supposed to be
an improvement inasmuch as Conciliation Officers will be whole-time
permanent officials who will go about the industrial aregs.. "1 cannot- say
whether this new device will minimise industrial disputes or the war
which is often waged between capital and labour. If I am to judee by
the spirit of war that is being displayed in this House by champions
of labour and capital T am not much hopeful. Anocther ahject of. this Bill
is to protect the public from the inconvenience caused by a widespread
strike. We are going to make a little alteration in t-he definition- of
utility services. The Bill seeks to give power to Provincial Governments
to declare what steamer services can be brought under the term utility
services.. This definition of utility service has.a bearing. on section 13
of theghet. There is no amendment on the order paper by any :M_emh.?r
of the House to omit section 15 altocether. There is no evidence in this
House that any Member of this House wants to do away with section 15,
i.e.. with the necessity of giving notice, both on the part of the employer
and the employed, if they want to lockout or stop work. It is useless
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now to say anything for or against sections 15 or 16. Supposing they
‘are bad. We may now only try to choose the lesser evil. We may
discuss sections 15 or 16 only to explain the amendments proposed.
Now, in this definition of a public utility service, the point to consider
just now is whether the stoppage of a steamer service or a tramway
service would cause as much dislocation of business and inconvenience
to the public as the stoppage of a railway service. In these days of
motor transport, I am sure that the strike on a railway would not cause
as much hardship as stoppage of steamer service would to the public
whether to the rich people who delight to travel in cars or the poor
public who can take the bus during a railway strike. So, I say, that a
strike on a railway would not cause as much inconvenience to the public
as was caused, for instance, in the year 1920 by the strike of Serangs
and Lascars in the steamer service in river Poddah between Goalundo
and Chandpur as a result of which the entire area of Eastern Bengal
and the lower portion of Assam was cut off from West Bengal for a
good many days. I do not mean to condemn that strike. Its object
was not gain nor political but the motive was milk of human kindness
for the sufferings of the Tea Garden coolies oppressed by the Police at
Chandpur. I am only concerned with the fact of stoppage of the only
possible transport and I want to press upon the House the fact that
steamer services are no less essential than railway services but may in
fact be more. Aeain, I do not mean that every steamer service is very
important and indispensable one. There is a provision in this Bill which
says that a Provincial Government: ‘‘may, bv notification in the official
Gazette, declare to be a public utility service, for the purposes of this
Act, any water transport service, ete., etc.”’. T ask Honourable Members
of this House, are they not going to trust the Provincial Governments,—
of which there are seven Congress Governments—that any such notifiea-
tion that they may issue will be fair? The next important point is in
connection with the amendment of section 16 in clause 8. 8ir, T am not
a lincuist nor am I & lawyer, but it seems to me that the amendment
of this section, proposed in the Bill, is more or less verbal. If we do

not add the words “‘or in addition to’’, the meaning would still be the
same.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

Sir, a strike may have more than one object. If we remember that,
the meaning of the original section and the amended clause comes to the
same thing. The next important thing and a most serious one is th-a’c.
the words ‘‘general and prolonged’’ are proposed to be orpltt.ed. Bir,
certainly, the object of the Bill is to protect the community, but the
community ecan expect and deserve only a fair measure of protection
and cannot expect full protection. As has already been said in this House,
owing to the struggle for existence on which our present society is based,
almost everv strike and in fact every process of bargaining is a sort of
warfare,—and whenever there is a warfare it always happens that the
third party suffers more or less. 1t the community wants to be piBtceted,
it ought to see that there are no causes of disputes at all. Since the
community has not been able to come to that stage of civilization, it
must be prepared to suffer with a certain amount of inconvenience. It
is for this reason that I strongly ohject to the deletion of the words
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‘‘general, pgolonged and severe ". Sir, I am not going to take upithe
time of the Houge: by discussing the question of the relationship between
labour and - capital or that-of partiality of Honourable Members towards
labour or capital; we come here as the representatives of labour as well
ag of capital and of the general public.

‘Beveral Honourable Members: I move that the question be now put..

Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That the question be now put.”
The motion was adopted.

. Mr. A. G. Clow: Sir, iy task has been mmade easier by the speeches
made by Mr. Chapman-Mortimer and Mr. Chetty, and, as I do not pro-
pose to deal with the clauses in detail, for discussing which there will be
opportunities later. I shall try to be as brief as possible. Mv Honourdble
friend, Mr. Gadgil,- who started off the debate, complained that we were
making strikes illegal but providing no means of redress for them. T
think T got him rightly? Well, I was rather surprised to hear that be-
cause it was we who proposed a clause by which no strike could be made
illegal unless a tribunal had been appointed to inquire into it. and it
wag he who opposed that clause.

My Honourable friend, Mr. (3adgil, went on, T think, to say that all
strikes were economic . . . . .

Mr. N. V. Gadgil: I said that ¢very strike has some sound basis of
economic fact—it is not purely political.

Mr. A. @. Olow: I accept the correction. But my friend, Mr. Abdul
Qaiyuin, went on to talk about the purely political strike as a necessity;
and he said that it might be a patriotic act and that the nature of
political strikes was ‘‘to paralvse the machinery of Government”. And
my friend, Professor Ranga, went on to make a declaration that all
Governments were in the same box, that the Congress Government were
just as bad as those on this side of the House so that these gentlemen
who spoke seem to be out to paralyse the activities of all Governments.
I am sure the House will sympathise with me if I say that I am very
PR that on mature consideration it is not a proposition
™" that T can support.

Mr., M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): Are vou willing to paralyse vour
Government only ?

Mr. A. @. Olow: Not at all; far from it. Then, I think Mr. Abdul
Qaiyum or Professor Ranga, I foroet which, spoke of the exploitation of
labour. Well. there are various wavs of exploiting labour and one way,
I am quite clear. is to exploit it for political purposes.

Mr. Abdul Qaiyum: Certainly to seize power for the masses is not
exploitation.

Mr. A. @. Olow: I have heard of a small oligarchy seizing power by
exploiting labour, but it is exploitation all the same.
B
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Mr. Abdul Qaiyum: I was thinking of the rule of labour.

Mr. A. @. Clow: But Professor Ranga with a disarming eandour said
that he was ‘‘not enamoured of industrial peace”’ but there must be
manv more strikes. He wanted '‘strikes galore’’. After that, he said,
we wili hiave conciliation. 1 have tried to explain to the House that the
policy of strikes and the policy of conciliation are really antithetic. My
Honourable friend, Mr. Joshi, suggested, that I was trying to frighten
the House by calling strikes declarations of war. Not at all. T recog-
nise that strikes, in some cases, are inevitable and that the .workers
may have no other way open to them, but you cannot have both war
and peace. If you are going to resort to a strike, you abandon the idea
of conciliation. You must choose between one and the other. I would
merely say that, those who want industrial peace will, I hope, vote for
the Bill. Those who are ‘‘not enamoured of industrial peace™ like
Professor Ranga, I can hardly hope to convince.

Mr. President (The Honcurable Sir Abdur Rahim): The question is:

“That the Bill further to amend the Trade Disputes Act, 1929, for certain pnrposes,
as reported by the Select Committee, be taken into consideration.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): clause 2.

Prof. N. G. Ranga: Sir. I move:

““That sab-clause (@) (i) of clause 2 of the Bill be omitted.”

Sir, I do not want the extension of sub-clause (g) of section 2 of the
Trade Disputes Act to water transport and then to tramways. 1 know
that public utilities must be protected and they will have to be protected.
as I have said once before. not only from workers who may be irrespons-
ible but also from employers who may be irresponsible and who may be a
sort of grabbing too. They may say that both lock-outs and strikes are
intended to be brought within the purview of this sub-clause (g) but we
know that in most cases lock-outs really are not a serious matter.
The employer can certainly go on until the workers are obliged
to go on strike and thereforc the workers really take the whole
blame for having gone against this particular provision and then they
would come within the mischief of section 16. So, it is relevant for our
consideration simply to take the question of the strike. As I said this
morning, the workers do not wish to go on strike merely for the sake of
play. Even when I wanted more strikes and I do want them in spite of
the logic of my Honourable friend, Mr. Clow, it is only for the improve-
ment of the conditions of labour. We can have industrial peace only
when workers have got satisfaction at least as far as their minimum
needs are concerned, and then they can have some patience with the
actual conditions of working which may not be to their taste. But we
cannot have industrial peace as long as they are not allowed even the
minimum conditions of labour. Then, Sir, the argument that the indus-
trialisation of the country should be furthered both by labour and
employers does not appeal to me if it were to mean that the workers
should be satisfied with their present unenviable condition. That is why
we want strikes. '

Then, there is the question: why is it that the workers do not want
to give sufficient notice? Workers want to give sufficient notice: they
are quite prepared to give sufficient notice, but I do not see why you
should penalise them and punish them to one month’s imprisonment
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amgrely begause they may fail to give the prescribed notice of 15 days
within the period of one month? Why do you want to penalise them?
“What is the purpose? It may be that you want to protect the public uti-
lities. If you are so anxious to protect the public utilities, then bring
them under the control and the management of the State; nationalise
them. As long as you are not prepared to do that and as long as you
allow these public utilities to be exploited by the employers, few of them
or one of them or all of them, for their own benefit at the expense of the
community as well as the workers, I do not see any reason why you
should particularly stipulate this condition. If you want to stipulate this,
‘then what is the compensatory advantage that you are showing to labour?
‘There is absolutely nothing. Have you come forward with any proposal
‘that there is going to be a regular conciliation machinery to go into the
day to day grievances of these people? There is nc such proposal. You
:allow these workers to go on grumbling against the day to day troubles
that may be created by the employers. The friction goes on and it culmi-
nates in a trade dispute. You cannot expect these workers who are not
-employed to have such collective sense of responsibility as to be able to
take all things into consideration und then come to a decision that they
should strike and then give this particular notice in the prescribed form.
It is impossible. Tt is quite imaginable that the employers create so much
‘trouble for their workers and annoy them to such an extent that they have
no other choice but to go on strike on the spur of the moment. If they
:go on strike in that fashion, you do not penalise them.if they are employed
in any other employment, but you penalise them merely because they
happen to be employed in the public utility service. When you make
‘that distinction, you must see to it that the employers do not misbehave
themselves ordinarily, You can assure yourself that the employers will
behave themselves with a due sense of responsibility only when they are
subjected to certain conditions stipulated by the Government. If those
employers happen to be the Government themselves, then they can bhe
held responsible to this House or to the various Provincial Legislatures in
‘the country. But as long as that particular condition is not satisfied, I
think it is rather unreasonable to insist upon this condition, and bring
within the mischief of this section more and more industries. As I have
already said, these tramway services are not really such essential services
-and therefore they need not be included at all in this eategory of public
utility services. As regards steamships, we know who owns them, and
how they are being run. We have known to our bitter disappointment,
how they have been treating these deck and third class passengers, and
when they have treated so badly those who have been paying them, one
can only imagine how they must be treating their workers. These work-
ers till now have not gone on any major strikes and I do not know why
Government should get into an alarmist mood and try to bring these ser-
vices also into the category of public utility services; especially where there
is no need for such provision Government are now asking the sanction of
this House to extend the scope of this Bill to these two services. First of
all I think it is unnecessary and secondly it is mischievous and thirdly it
is really against the workers and on these three grounds I hope the House
;l:lﬂ accept my amendment to delete sub-clause (a) (i) of clause 2 of the

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved:

"“That sub-clause (a) (i} of clause 2 of the Bill be omitted.®

E 2
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Mr. N. M. Joghi: Mr. President, I rise to support this motion. The
provision in the Bill contains three things, namcly, water “transport,
tramway and power. Section 15 of the Trade Disputes Act makes strikes;
in public utility services illegal when they take place without notice. In
the first place, I do not understand why strikes in public utility services
should be made illegal even if they take place without notice. If it is said
that these strikes should be inade illegal on the ground of hardship to the
community, I submit, Sir, that hardship to the community may be caused
not only by strikes or lock-outs but by the closure of electric work or power
house itself. T would like the House to understand which will be greater
hardship to the community. Suppose we have got a big electricity work,
supplring electricity to a city for lighting and for everything. If the work; .
ers go on strike without notice, you can get some other workers. FE.ectri-
¢ity work may be continued after a break of four or five diiys? But, Sir,
supposing a company takes it into ite head to close down an electric work
altogether, without notice to the public, it will be a greater hardship to.
the community than a strike which may after all, be settled or may be
broken more easily than the erection of a second electricity undertaking.
You cannot build another electricity work in less than a vear. If we
supply electricity to a city like Bombay, we cannot construct another
electricity work of like magnitude so as tc be able to supply electrieity
on such a large scale to the city in less than a year's time. What is the
punishment for a man who closes down his work? Is he sent to jail? T
have not yet seen any law under which & man who closes an electricity
work can be sent to jail. Why should poor workers alone who go on
strikes be sent to jail?

The Honourable Sir Nripendra Sircar (T.aw Member): Their licenses
will be forfeited. '

Mr. N. M. Joshi: It mesns nothing. Ts he sent to jail? It is not
a criminal offence. I have not vet seen any law under which the closing
down of an electricity work or gas work is made criminal. Why should
poor working classes be sent to jail because they resort to strike without
notice? Sir, this clause is a discriminatory clause. It is not the working
class alone who can create difficulties and hardship to the community.
Other people can, but their action is not treated as a criminal offence. It
is only in the case of working classes that we treat it as an offence. On
that ground it is wrong to go on adding to the list of public utility services.
It may be said that these public utility services generally are treated
differently from other industries. There is some justification, no doubt,
for treating these public utility services differently.

Then, 8ir, if you want to put this disadvantage upon the working
classes because they are working in public utility services, then is it not
reasonable that you should give them some compensating advantage? Tt
is on that ground that the Royal Commission on Labour proposed that
inasmuch as there is a disadvantage placed on the working classes who
work in public utility services, there should be a compensating advant-.
age, namely, that if workers in public utility services have grievances,
they will have the right of having their grievances investigated and
enquired into. The Government refuse to give them this compensating
andvantage. They treat the workers in other industriez and in the public
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_ utility services on equal terms, but they are willing to place the disadvant-
8ge on thetworkers in public utility services. I feel it is unjust. It is on
this ground that we shall refuse to allow any more services to be added
to the list of public utility services.

Then, Sir, it is said that this sort of legislation exist everywhere. It
is that in England this disadvantage exists in public utility services. If
~people in certain industries go on strike, without notice, they are penalised.
‘While it is true that even in England some industries, not nil the industries
‘mentioned in our legislation, place this disadvantage on workers who go
on strike without notice, but, Sir, the English legislation has provided
many restrictions. In the first place, according to English leigslation if
‘workers working in public utility services go on strike, you must prove
that they went on strike with malicious motive. You have to prove that
they have gone on strike wilfully; not only that, but you have to prove
in (ireat Britain that the act of strike is likely to cause inconvenience to
the public. Not only that: the English legislation goes still further and
says that these workers who are to be penalised must know that their
action of strike not only was malicious and wilful but was likely to create
‘public inconvenience and that they knew that their act was likely to
cause public inconvenience and there was real likelihood of such public in-
convenience. We have absolutely no kind of such restriction in our
legislation. Tf a man goes on strike, we need not prove that his strike is
malicious or wilful, we need not prove that this strike is likely to cause
‘public inconvenience, we need not prove that he knew that public incon-
venience would be caused thereby. I submit it is, therefore, wrong to go
much further than British legislation. It is, therefore wrong to add to
“the list of public utility services.

I shall now deal very briefly with the public utility services mentioned
in this clause. 'The first is:

‘‘any water trans service carrying passenfers to whose vessels any of the prowvi-
sions of the Inland Steam vessels Act, 1917, apply.”

Sir, there may have heen some time when the only means of
‘transportation for people were inland water transport. In those days
some inconvenience may have been caused by the stoppage of this ser-
vice. We are now living in an age when motor cars go almost every-
where. There is no part of the country, there is not a district in the
-eountry where motor cars do not run now very freely. What then will be
the inconvenience? There is talk of water. There is no sea in the in-
‘terior of India. There are rivers whose breadth is not long enough to

make a big area . . . .

An Honourable Member: You have never travelled in East Bengal.

Mr. N. M. Joshi: T have travelled much more in East Bengal than
perhaps my Honourable friend. There is no inconvenience caused to the
‘public. because the public can travel by motor cars now. There are rail-
‘ways; and there may have been a time when the stoppage of these ser-
vices mav have caused inconvenience.

Lieut.-Oolonel Sir Henry @idney (Nominated Non-Official): And there
:are aeroplanes.
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Mr. N. M. Joshi: Yes, there are aeroplanes as my Houourable friend,
Sir Henry Gidney, says. The time has gone when you coyld consider
water transport service as a public utility service. Then #t.uey talk of
tramways. In any case a tramway is not water transport; it is transport
on the road. If a tramway can run anywhere, certainly a motor car can
also run. Why should we, in the year 1988, create a tramway as a pub-
lic utility service? The public can go by motor cars or by buses. The
real trouble is that these tramways, railways and buses are forming a
monopoly. It is not the strikes which are a danger; it is the creation of
these monopolies Which is a danger to the public. If you are going to
pass any law making it an offence, make it an offence to create a mono-
poly by tramways, railways and buses. It is wrong to create an offence
of a strike in a tramway. Take Bombay for instance. In Bombay there
may be s tramway strike but there will be no inconvenience. Of course,
there will be some inconvenience because every strike is inconvenient,
but it is not that kind of inconvenience. In London only about a year
ago there was a bus strike. You know, Sir, what the London bus ser-
vice is and how widespread and useful it is; but nobody thought of making
that an offence. In England it will not be an offence if busmen go on
strike without notice; and there the bus service is a much greater service
than the tramway services in India. It is, therefore, wrong to create a
strike in the tramway service an offence. They say that a tramway ser-
vice will have to be declared as a public utility service but ordinarily if
any Government wants to declare any strike as illegal they will do so.
They have simply to issue a notification and there is no difficulty. Every
Government wants to make its task easy; even the Congress Governments
want to do it. Governments do not want trouble. If there is a strike,
naturally there is some trouble to Government. Therefore, I am . quite
sure that as soon as this Bill is passed, every Government will issue &
notification that a tramway strike and a steamship strike without notice-
is illegal. T have no doubt about it because that is the way of Govern-
ments, and every Government wants ease.

Then, Sir, comes the question of power. It is absolutely unnecessary
according to the original Act. If the power is used for lighting. then the
power is covered, because it says that:

“ industry, business or undertaking which supplies light or water to the public
is a pug ic utility service." :

If power is intended for lighting it is covered. But why should you
include power which is intended to provide electricity for a private fac-
tory? Why should you make power industry a public utility industry
where the power supplied is to a factory which is intended for private
profit? '

Mr. A. @. Clow: Sir, on a point of order. I do not think the amend-
ment relates to power. It relates only to sub-clause (a) (7).

Mr. N. M. Joshi: All right; I shall reserve my speech for the next
oceasion.

I hope, Sir, the House will accept this amendment, inasmuch as, in
the first place, our original legislation making strikes in a public utility
service illegal goes far beyond any legislation that exists in Great Britain;
secondly, our list is long. In Great Britain, as I have said, the bus
service or railway service is not regarded as a public utility service
because they know



THE TRADE DISPUTES (AMENDMENT) BILL. 1769

_ Babu Baijnath Bajoria: What is your definition of public utility ser-
vice? ,
Mr. N. M. Joshi: I follow the English practice, if you like, in this
matter. In England railways and buses and trarnways are not public
utility services, and we should follow their practice.

Then, Sir, there is another small point and that is that if a public
utility service has to get some advantage, let it, at least, be a public
utility and not a concern for private profit. I can understand your putt-
ing restrictions for the sake of the public, but why put restrictions upon
the workers for giving larger profits to the employers? It is wrong. If a
public utility is to be a public utility, let it be for the benefit of the pub-
lic and not for the bLenefit of u few emplovers. It is, therefore, wrong
that we should make the amendment which the Government of India
have proposcd. T hope the amendment will be carried.

Babu Baijnath Bajoria: Sir, I rise to oppose this amendment. I do
not want to follow the English custom as my Honourable friend, Mr.
Joshi, wants us to do. As for my Honourable friend, Mr. Ranga, he is
opposed to the whole of this Act. He would like the Trade Disputes
Act to be torn into pieces and thrown away, and he likes that strikes
should be the order of the dav and he has also preached today that he
wants strikes galore. as my Honourable friend, Mr. Clow, said. I have
got nothing to say to him; fortunately I am not of his view. What this
clause proposes to do is to include water transport services carrying
passengers only—the select committee has excluded goods services from
this list—Water transport services carrying passengers only and tramway
services are in the list of public utility services. I was surprised to hear
from my Honourable friend, Mr. Joshi, that water transport, tramway and
railway services are not public utility services. I asked him for & defini-
tion as to his idea of a public utility service, but he could not supply one.
In my opinion water transport service or a tramway service is undoubtedly
‘& public utility service, and the general public will be greatly inconvenienced
if there is a strike all on a sudden in these services. I am not in favour
of lightning strikes; if there is a bona-fide trade strike that is a different
matter. These bona-fide trade strikes in a mill or a factory can be
ensily settled; but they are only made difficult of settlement cn account of
outside interference of persons like my Honourable friend, Mr. Ranga, or
Mr. Joshi. Sir, T oppose this amendment because I think that water
transport services and tramway services are reallv public utility services.

Mr. M. Ananthasayanam Ayyangar: Sir, I am really surprised to see
that my Honoursable friend, Mr. Bajoria, is opposing this amendment. He
has been very anxious to know what the definition of a public utility
service is. It is of course true that a public utility service is not defined
in the Act, much less in the amendment. Certain 9ategones of service
have been put under public utility services. The point for consideration
now is whether a tramway service or an inland steamer service should
also be included within the definition of public utility service or within
the category of public utility services. It is not every service that caters
to the public which should automatically become a public utilitv service.
My friend’s argument will amount to that. Take a jutka service in a
village. It is a public utility service. Why should that be differentiated
from other public utilitv services and not included in the Act? Take
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[Mr. M. Ananthasayanam Ayyangar.]
the tonga service in the city of Delhi. In every big cit.j'isuc’h u big serviee
is essential, -y

Mr. N. M. Joshi: That caters to poor people and not to the rich.

Mr. M. Ananthasayanam Ayyangar: Therefore, if reslly any public
utility service is to be brought in, as my friend, Mr. Joshi, has said, let
the tonga and jutka services be brought in. For the information of my
friends, 1 should say that a jutka is the southern counterpart of the north
‘Indian tonga. So far as tramway services are concerned, we have a
tramway service in Madras, but people have to be induced to get into the
trams as thev are so slow and go through all kinds of lanes and streets
before reaching their destination—it is as good as a double-bullock bandy,
and I cannot imagine how the public in general will suffer if suddenly.
without notice, n few tramway people go on strike. There is absolutely
no iustification for this provision: and. after all, how many tramway ser-
vices are therc in India? T have seen one in Bombay and one in Madras
and one in Delhi: probably there is one in Caleutta and perhaps in one or
two other places: in the whole of India there may not he more than six
or seven citiex having trams. Tramways renquire rails helow and wirex
overhead to carry the electric current; but buses can plv anywhere without
rails or wires and in places where trams cannot run. T say it is absurd

to_include tramway services nowadays within the categorv of public
utility services.

As regards inland steam transport, I am vet to know if there is one
such in which a strike could cause such inconvenience as cannot be
avoided, if there is a strike without notice. A strike in any major industry
ean be held to be illegal if this is sccepted, and I say it is unnecessarv
-to introduece this.

I want to clear one doubt. The Bill does not make it clear if the
Provineial Government’s notification is necessary both for water transport
services and also tramway services. The words come after the words
“‘tramway service’. and my Honourable friend, Mr. Joshi. naturallv under-
stood this to mean that a notifieation is requisite only with respect to the
latter portion. that is, the tramway service, and on that understanding he
.has tabled amendments here, T would like to know if both for the water
transport service and the tramway service the Provincial (Government’s
notifieation is necessary. T support this amendment.

Mr. A @. Olow: Sir, T am sorry I have to oppose this amendment.
T think there is a good deal of confusion as to what seetion 15. to whieh
it relates. actually does. T would like just to remind the House briefly
of its main provision. Tt is directed against strikes without notice and
strikes in breach of contract. Tn other words the action taken.must be
an action in breach of contract and further it must be concerted action.
Even an individual who breaks his contract and leaves his work is not
punishable under that section. if his act is an individual act. Prof. Ranga
asked me what the object of the provision was? The object of the pro-
visior is surely fairlv clear. Tt is to give the public a reasonable warning—
fifteen days’ warning—and to give the Government warning too so that
if necessarv thev could appoint a tribunal under the Act. That is the
purpose which we have carried a stage further in this Bill by placing an
obligation on the emplover to report the notices he receives to the Provin-
cial Government . . . .
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Prof N. G. Rangd: In how many cases have the Government appoint-
ed a tribunal?

Mr. A. @G. Qlow: I must ask for notice of that question. They ¢ertainly
‘have. in public- utilty services. I can remember two or three on the

¥6 . . . . .

-Prof. N.-G. Ranga: What did you do in regard to the Bengal Nagpur
Bailway? That is one of the public utility services.

Mr.-A. @. Olow: Now, we come to the actual services we are going
%o include. As I say the object is two-fold: it is to give the public
reasonable notice and to give Government reasonable notice. My friend,
Prof. Ranga, alluded tc the fact that Local Governments are now taking
more action under the Trade Disputes Act. He alluded to ome, but it is
true:of others. T should have thought that he at least would have had
eonfidence in more than one of the present Local Governments than he
had in the past: apparently he has not. T am sorry.

Now, the two forms of service to which this amendment alludes are
inland water transport service and trams. My Honourable friend, Mr.
Joshi, said that you could drive motor cars everywhere where you needed
water transport service. I cannot claim what he said was his exhaustive
knowledge of Eastern Bengal, but, I am sure all those who know it will
agrce that for the most part of the vear it is quite impossible in quite a
number of districts . . .

Prof. N. G. Ranga: ‘And the Government are stopping the construction
of any other railway!

Mr. A, G.'Olow: As regards tramways, we have put in the safeguard
that.it can eonly be notified by-a Provincial Government. Mr.
Ananthasayanam Aywvangar asked if the Provincial Government’s sanction
wag necessary to including:both inland water trapsport service and tram-
ways. As I read the elause, it is only in the ecase of tramways+ but
any ‘Honeurable friend, Mr. Mahadeva Ayyar, has tabled an amendment
wEvLieh' will make it essential in the case of both tvpes of services, and T
hope that that will allav his apprehension.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
"Tl‘:lat. sub-clause (@) (i) of clause 2 of the ‘Bill be omitted.”

The motion was negatived.

Mr. N. M. Joshi: Sir, T move:

“That in sub-clause (a) (i) of clause 2 of the Bill, in the proposed sub-clause (ia)
the words ‘any water transport service carrying passengers to whose \'?;tselu anv ‘of the
provisions of the Inland Bteam-vessels Act. 1917. apply m’ he omitted.

1 need not make a long speech on this. I have not heard anything
from any authoritative sources vet that there is anv part of India where
there is no means of transportation except inland steam vessels. It is
the people who are interested that have made these statements. But I
have not yet had any authoritative statement from any quarter that in
India there are parts where there are nc roads. (Interruption.) There are
not. Tt ie onlv the men who want to <upport the Government who make
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that statement. I have not got any statement from any disinterested msan
that there are parts in India where motor cars do not run. As Mr.
Ayyangar has said, the truth is that we are really *ryiny to safeguard a
cheap transport service for the rich men: we are not protecting the bulk
of transport in this country: we are not making a strike of bullock carts
illegal : there may be a strike among such people, but we are not interested
in the poor people who use carts: the poor man may suffer and we do not
care. But the inland steam navigation companies are controlled by
Europeans. It is for their benefit that the Government of India is passing
this legislation. (Interruption.) I say you are: so far as my lmowledge
goes, these companies are all European companies, and it is because there
might be inconvenience to this small number of European companies that
we are including them in this Bill. Inconvenience may be caused by
strikes on bus service and on carts. We are not interested in it, but if
inconvenience is caused to one or two European firms, then we must treat
inland steamers as public utilities. 8ir, it is unfair and wrong.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved :

“That in sub-clause (@) (i) of clause 2 of the Bill, in the proposed sub-clause (ia)
the words ‘any water transport service carrying passengers to whose vessels any of the
provisions of the Inland Steam-vessels Act, 1917, apply or' be omitted.”

Mr. A. K. Chanda (Bengal: Nominated Official): Sir, 1 only rise to
oppose. the amendment moved by Mr. Joshi, as he said there were no
parts of India where steamers were the only means of transport. I do nof
know—how he says he has travelled widely in Eastern Bengal. I do not
know if he has ever travelled from Goalando to Chandpur and from
Chandpur to Narainganj. If he had ever travelled on that side, he would
have seen that steamers are the only means of transport. In 1921, Sir,
there was a strike of workmen employed in steamers at Chandpur, and
for a week practically the whole of the trade of that part was completely
paralysed, I only rose to point out, that my friend, Mr. Joshi, in stating
what he says, was speaking about something with inadequate knowledge.

Prof. N. @. Ranga: Sir, I support this amendment, My friend, Mr.
Chanda, said that this is the only means of transport between Assam and
Bengal (8ome Honourable Members: ‘“No, no’’), between Goalando and
Chandpur. Now, according to his own admission. . . . ‘

Mr, A. X, Chanda: And one other.

Prof. N. @. Ranga: Anyhow, according to you it is the only means of
transport between two places. It is not different from the only means of
transport between New Delhi and Old Delhi. Who is to blame for this
only means of transport? Only the other day a question was raised by my
friends from Assam why a particular railway project was abandoned by
the Government. . . . .

Mr. N, M. Joshi: Because the steamship company wanted a monopoly.
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Prof. N. @. Ranga: If the Government had proceeded with the rail-
way project, I am sure there would have been a first class railway com-
munication between Eastern Bengal and Assam, between Assam and the
rest of India, but why was that railway project abandoned? It was aban-
doned because of the representations made by the British steamship com-
nanies. The British Government is here of course only for their benefit.
There are a few in this House who somehow are able to get everything
they want in this Sountry because the Government with its manufactured
votes is behind them, and so these public utilities are created by the
Government. It is not a public utility, Government have destroyed the
public utility. According to this ‘“‘only means of transport’” means ‘‘do-
allow us to treat this as a public utilitv and then give as much protection
as posgible for my cousins or blood relatives,—these Europeans,—here’.
This is a very unfair thing for Government to do. I do not know why
my friend, Mr. Clow, has sponsored this. I could have understood if
somebody else had introduced this, because my friend, Mr. Clow, is sup-
nosed to be a conscientious Christian. Certainly then it does not lie in
his mouth to come here and say that we should treat this as the only
means of transport and as a public utility and penalise these workers.
How does this section read? Tt reads thus ‘‘Any person who being em-
ploved............ or Rs. 50 or both’’. This is a verv serious provision.
You penalise these people. You threaten them with imprisonment with
fine and with all corts of things. Why? Because they simply fail
to give the prescribed period of notice. Why should you place these-
workers under such great disabilities for the sake of one particular sort of
interest in this country? Strictly speaking, they cannot be considered
to be Indian emplovers. We are obliged to consider them as Indian em-
ployers because of this infamous Parliamentary Act of 1985, otherwise if
we had the same power and the sort of power which Mr, Hitler ie utilis-
ing in his own country, for which my friend, Mr. Sami Vencatachelam
Chetty, has so much love, I am sure these people would not have been
allowed to carry on this service in this country. They would have heen
consigned to their own country just as the Jews have heen consigned. . . .

Mr. ¥. E. James: Jews have no country.

Prof. N. G. Ranga: You have created a bogus country for them.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must confine himself to the amendment before the House.

Prof. N. G. Ranga: ['he Luropeans have created vested interests here,
and the Government have failed to create any other means of transport
equally efficient, equally good and convenient for the public. 1 person-
ally think that we ought to resist to our utmost this particular provision
in the Bill, and by supporting Mr. Joshi’s amendment, we shopld see
that Government take the earliest convenient opportunity of creating an
equally good, efficient, convenient and useful means of transport to those
parts of Assam which cannot be otherwise reached. Therefore, 1 hope
this water transport service will not come to be regarded as a public utility
service by this House.
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Mr, K. Santhanam: Sir. the real point for considerntion is this, whe-
ther they want all the water trunsport services throughout the country to
be regarded as public utility service. If the :mendinent had confined
itself to such cases, where they are the only means. then probably it
might not have been objectionable. but as it stands. it can be applied not
only to cases where the water transport is the tnly means of transport but
it can be applied to other cases also. In Bowmbay, for instance, the
Government can notify all the steamer services-f come under this.
‘Therefore. the point is whether they want all such services throughout the
country to be protected. I suggest this is a wholly unnecessary and a
wholly unwarranted extension of the term ‘‘public utility service’’, and
-on this ground this ought to be opposed and the nmendment supported.

Mr. A. @. Clow: Sir, T should just like to thank my friend, Prof. Ranga,
for giving so complete an answer to Mr. Joshi. My friend, Mr. Joshi,
suggested that this type of service was nowhere essential. and T think he
gaid earlier they could use aeroplanes. My friend Prof. Ranga's com-
plaint was that it was a complete monopoly. and that people could not
travel by any other route. S8ir, T oppose th¢ amendment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause (a) (i) of clause 2 of the Bill, in the proposed sub-clause (ia)
the words ‘any water transport servire carrying passengers to whose va:lssels any of the
Pprovisions of the Inland Steam-vessels Act. 1017. apply or’ he omitted.

The motion was negafived.

‘Mr, President (The Honourable Sir Abdur Rahim): No. 3, Mr. Maha-
deva Ayyar. ' . .

‘Mr. N. M. Joshi: Sir, my amendment No. 4 must come before that.
If my amendment is carried, then his amendment need not be moved at
all.

Mr. A. @G. Olow: If No. 4 is in order, a point on which I have some
doubt, I think it should come before No. 8. We have already reﬁ]_acted
both, and T don’t see what we have left now to discuss. :

Mr. President (The Honourable Sir Abdur Rahim): What has been re-
jected now is any water transport serviee.

Mr. A. G, Olow: And we rejected them both.

Mr. N. M, Joshi: My Honourable friend may have learnt logic but I
think he has forgotten it.

Mr. President (The Honourable Sir Abdur Rahim): Amendment No. 1
was a general amendment relating to the whole sub-clause. No. 2 relates
to water transport service, and No. 4 relates to tramway service. Amend-
ment No. 4 is in order.

Mr. A, @. Olow: In that case | snggest that No. 4 mayv be taken up
first.
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Mr. N. M. Joshi: [ aum glad that wisdom has dawned on my Honour-
able friend! T am sorry I have made some remarks about the knowledge
of logic of my Honoursble friend, but he should have given some credit
to me for knowing the Standing Ordérs of the House.

My amepdment is:

‘“That in sub-clause”(a) (i) of clause 2 of the Bill. in the proposed sub-clause (sa) the-
words ‘any tramway service’ be omitted.” ' '

I move that amendment. We have discussed this subject for some-
time, but still T would like the House to consider this question. Is tram-
way service. according to the conscience of every oné of the Members,
here, such an essential service that we should punish workers who are
working on that service? That by putting tramways in this clause we:
are punishing workers there, there is no doubt. We do not consider strike
as an offence if it is made by us or by several others, but if it is made
without notice by tramwaymen then we make it an offence. And that.we
are punishing people in that serviee there is absolutely no doubt what-
ever Mr. Clow may say. Now, is it right to include tramwavs in this?
Is the stoppage of tramways in Bombay. Calcutta, or Delhi going to:
create such a public hardship that we should penalise them? Tt is abso-
lutely wrong. And let me tell you this now. Whoever may ask for a
division or not ask for a division, I am going to ask for a division. Sir,
I want you.nof{ to misunderstand me. I am not asking this simply be-
cause I want to ask for a division, but I want to test the sincerity of th'!s
House. Are there any people here who can lay their hands upon their
hearts and say that this stoppage of tramway service in Delhi, Bombay
or Caleutta will cause such an inconvenience that this Government should
«o out of its way and make it a penal offence for people to go on strike?

Mr. A. @. Olow: I think the Honourable Member ought to have .pre-
fixed ““or”’ to his amendment, so that it will read like this, * or any tram-
way service''.

Mr. N. M. Joehi: That is a consequential amendment and that is for
the Government.

Mr. President (The Homourable S8ir Abdur Rahim): Amendment
moved:

“That in sub-clause (a) (/) of clause 2 of the Bill. in the proposed sub-c'ause (ia) the-
words ‘any tramway service' be omitted.”

Mr. A, G. Olow: I will merely say that if we were declaring all tram-
wava to be public utility concerns there would be great force in what
Mr. Joshi has said. But all that we are doing is to give the Provincial
Government's power to declare them as such, and I have no doubt
that Provincial Governments will not declare them as such if they are not
an essential means of transport. I do believe that in certain places the
tramway is a means of transport which is a very valuable means for the

5r. . noorer classes of the community. '

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clanse (a) (i) of clanse 2 of the Bill, in the proposed sub-clause (ia) the-
words ‘any tramway service" be omitted.”
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AYES—5.

Banerjea, Dr, P. N.
«Chattopadhyaya, Mr.
~Joshi.

Amarendra Nath. |
Mr. N. M, !

1

Malaviya, Pandit Krishna Kant.
Som, Mr. Suryya Kumar.

NOFS§—45.

Abdul Hamid, Khan Bahadur Sir. |
Abdullah, Mr. H. M. ;
Ahmad Nawaz Khan, Major Nawab Sir.
Ayyar, Mr. N. M,

Bajoria, Babu Baijnath.

‘Bajpai, Sir Girja Shankar.

Bewoor, Mr. G. V.

Bhutto. Mr. Nabi Baksh Illahi Baksh.
Buss, Mr. L. C.

“Chanda, Mr. A. K.

Clow, Mr. A. G.

Conran-Smith, Mr. E.

Dalal. Dr. R. D.

Dalpat Singh, Sardar Bahadur Captain.
Dow. Mr. H.

Essak Sait, Mr. H. A. Sathar H.
Fazl-i-Tlahi. Khan Sahib Shaikh.
‘Ghiasuddin, Mr. M.

Gidney, Lieut.-Col. Sir Henry.

Gilbert, Mr. L. B.

"Grigg, The Honourable Sir James.
Highet, Mr. J. C.
Trmail Khan,

Haji
Muhammad.

Chaudhury

The motion was negatived.

Jawahar Singh. Sardar Bahadur Sardar

Sir.
Kushalpal Singh, BRaja Bahadur.
Lloyd, Mr. A. H.
Mackeown. Mr. J. A
Matthewa, Mr. V. G.
Menon, Mr. P. A.
Metcalfe, Sir Aubrey.
Miller, Mr. C. C.
Ogilvie, Mr. C. M. G.
Rahman, Lieut.-Col. M. A.
Row, Mr. K. Banjiva.
Scott, Mr. J. Ramsay.
Sen. Rai Bahadur N. C.
Shahban, Mr. Ghulam Kadir Muhammad.
8Siddique Ali Khan, Khan 8ahib Nawah.
Sircar, The Honourable Sir Nripendra.
Snence. Mr. G. H.
Stewart. The Honournble Bir Thomas.
Sukthankar. Mr.
Snndaram, Mr, V. 8.
U'mar Aly Shah, Mr.

Walker. Mr. 3. D.

The Assemhlv then adjourned till Eleven of the Clock on Friday, the

18th March, 1938.
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